63 D.S.G. and
" D.EQ){General)

DemaND No. 92—CeNTRAL Roap Funp

“That a sum of Rs. 2,69,449 be
granted to the President to make
good an excess on the grant in
respect of Demand No. 82—Central
Road Fund for the year ended the
31st day of March, 1964.”

DemaNp No. 93—COMMUNICATIONS
(INCLUDING NATIONAL HIGHWAYS)

*“That a sum of Rs. 15,82,479 be
granted to the President to make
good an excess on the grant in
respect of Demand No, 93—Com-
munications (Including National
Highways) for the year ended the
31st day of March, 1964.”

DEMAND No. 96—AVIATION

“That a sum of Rs. 48,32,006 be
granted to the President to make
good an excess on the grant in
respect of Demand No. 96—Avia-
tion for the yeur ended the 3lst
day of March, 1964.”

DemMAND No, 97—OvVERsEAs COMMUNI-
CATIONS SERVICE

“That a sum of Rs. 31,457 be
granted to the President to make
good an excess on the grant in
respect of Demand No. 97—Over-
secas Communications Service for
the year ended the 31st day of
March, 1964.”
DeMAND No. 102—PusLic WORKS

“That a sum of Rs. 66,66,188 be
granted to the President to make
good an excess on the grant in
respect of Demand No. 102—Public
Works for the year ended the 31st
day of March, 1964.”

DEmaND No. 124—OTtHER CAPITAL Out-
LAY OF THE MINISTRY OF FINANCE

‘“That a sum of Rs, 9,344 be grant-
ed to the President to make good
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an excess on the grant in respect
of Demand No. 124—Other Capital
Outlay of the Ministry of Finance
for the year ended the 31st day of
March, 1964.”

DemaND No, 138—CaPiTAL OUTLAY ON
Roans

“That a sum of Rs. 70,17,185 be
granted to the President to make
good on excess on the grant in res-
pect of Demand No. 139—Capital
Outlay on Roads for the year ended
the 31st day of March, 1964.”

Demanp No. 145—DEeLin Carrtar Out-
LAY

“That a sum of Rs. 12,74,701 be
granted to the President to make
good an excess on the grant in res-
pect of Demand No. 145—Delhi
Capital Outlay for the year ended
the 31st day of March, 1964.”

1518 hrs.

PREVENTIVE DETENTION (CONTI-
NUANCE) BILL

The Ministre of Home Affairs (Shri
Y. B. Chavan): I beg to move*:

“That the Bil] to continue the
Preventive Detention Act, 1950, for
a further period, be taken into
consideration.”

Shri S. M. Banerjee
Don’t justify,

Shri Y. B. Chavan: I am here cer-
tainly to justify to the hon. House as
to why the further extention of three
years of this Bill is required, not only
for the purpose of symmetry of the
law itself but for the maintenance of
law and order and the conditions
which are very necessary for the heal-
thy life of a democracy.

(Kanpur):

Shri Indrajit Gupta (Calcutta South
West): Democracy,

*Moved with the recommendation of the President,
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Shri Y. B. Chavan: This Act was
enacted by this House in 1950 and the
genesis of this Act is known. It does
not need any repetition from me be-
cause the concept. of preventive deten-
tion has been accepted by the Consti-
tution itself.

Shri U, M. Trivedi (Mandasaur):
That is a fundamental right of the
Government.

Shri Y. B, Chavan: The concept of
preventive detention has been accept-
ed by the Constitution itself because
article 22 certainly makes a mention
of it and, as a matter of fact, the Act
of 1950 is a part of the normal law of
the land. Certainly, it was the inten-
tion of the Government not to make a
permanent law because it was much
better that the Government comes be-
fore this House from time to time so
that this hon, House has the opportu-
nity to see the manner of implemen-
tation of this Act and to that extent
it is good that the criticism of this
hon. House is available for the guid-
ance of the Government. It has be-
come a practically normal practice
that we extend this Act from time
time. This Act was again amended
in 1963 and this House was pleased to
give extension of three years. This
period of three years terminates by
the end of this year and, therefore,
this Bill seeks to extend the period for
the Act for a further three years.

Shri S. M. Banerjee: Why mnot five
years? (Interruptions)

Shri Y. B. Chavan: Well, if that is
the pleasure of the hon. House. But
the proposal that Government have
made is to continue it only for three
years. Before making this proposal
for three years we had certainly con-
sulted the different State Governments,
and I may inform this House that one
State Government did perhaps suggest
that we should extend this Act for a
further period of five years, but we
thought that it was much better that
we should extend it only for three
years,
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Shri J. B. Kripalani (Amroha):
which was that Government?

Shri U. M. Trivedi: It must be the
West Bengal Government.

Shri Y. B. Chavan: At this stage I
do not think that I need make any
further detailed observations. But I
would only recall that Government
had given an assurance in the early
part of this year that the DIR would
not be resorted to everywhere as was
done before but if a certain situation
required resort to preventive deten-
tion, we should resort to the normal
law. Therefore, it is very necessary
that we should have this law in exist-
ence on the statute-book.

Dr. M. S, Aney (Nagpur): How
does it become a normal law?

Shri Y. B. Chavan: I{ is a normal
law. ...

Shri J. B. Kripalani: Abnormality is
normality.

Shri Y, B. Chavan: I say that it is
normal law in this sense. A law
which was required for the purpose of
an emergency to that extent becomes
an cmergency Act, but a law which
was not required merely for the pur-
pose of an emergency is a normal law.
I am making this distinction from
this point of view.

Shri S. M, Banerjee: Normal law
deals with abnorma] people.

Shri Y. B.
criticism from
cannot help it,

Chavan: That is the
abnormal people. b

It is in that sense that I say that
it is a normal law, As I said in the
beginning, the concept of preventive
detention has been accepted by the
Constitution itself and it was not re-
quired only for the purpose of meet-
ing emergency conditions but for the
normal conditions. Therefore, I am
saying that it is a part of the normal
law of the land. Other people may
have their own views and certainly
they are entitled to have their own
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put forward my view for the consi-
deration of this House,

Shri Vasudevan Nair (Ambalapuz-
ha): You have brute majority, and
8o you may have it.

Shri Y. B. Chavan: Government
have given the assurance that they
would resort to the normal law;
looking to the conditions prevailing
in the country today, it is a question
of assessment of what conditions are
like in the country today. One can
just have a look at what is happen-
ing all around us. One can certain-
ly find that the whole atmosphere in
the country is full of violence.

Shri N. Sreekantan Nair (Quilon):
What about the Shankaracharyas?

Shri Y. B. Chavan: And one does
not know what turn it can take at
any time. We find that good people
with good intentions start good things
but ultimately they find that the thing
has turned out inio something which
they never dreamt of and then they
start dissociating themselves from
that. That is what we have seen in
the course of the last few weeks. So,
that gives the basic conditions requir-
ed for having such a law on the sta-
tute-book.

These arc really two or three im-
portant and basic conditions that I
am trying to put before this House.
Statistical information has been given
already about the implementation of
the Act and that will certainly pro-
vide some information which is re-
quired to see how the Act was imple-
mented in the course of the last three
years. I have no hesitation in my
mind to recommend the acceptance of
this Bill by the House.

Mr. Speaker: Motion moved:

“That the Bill to continue the
Preventive Detention Act 1950, for
a further period, be taken into
consideration.”.
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Shri S. M. Banerjee: I beg to
wove:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th November,
1966.".

Shri Vishwa Nath Pandey (Salem-
pur): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 2nd December,
1966.".

Mr. Speaker: These amendments
are now before the House.

Shri Surendranath Dwivedy (Ken-
drapara): How much time has beem
allotted for this Bill?

Mr. Speaker: 5 hours have been
allotted.

Shri M. R. Masani (Rajkot): I
wish on behalf of my Party to oppose
the motion that has just been made
by the hon. Home Minister.

Despite certain blemishes in our
democracy, I think we have justifica-
tion in this country for feeling that,
by and large, we have not done too
badly in the context of the neighbour-
hood in which we live. We are sur-
roundedq by dictatorships on our
north-west, on our mnorth, on the
north-east, and indeed if we cast our
eyes over the whole of Asia we may
say that relatively we shine, though
that is not perhaps a thing very much
to be proud of in so backward a re-
gion. In fact, I would say that, ex-
cept for perhaps four or five coqn-
tries like those of Japan, the Philip-
pines, Malaysia, Ceylon and Ismael,
we probably have a better record of
individual liberty and democratic pro-
cesses than others. But, of these
blemishes that exist, the biggest blot
is this Preventive Detention Act, and
its continuation makes it a continu-
ing blot.

I am sorry that the new Home
Minister should have to start his
career by coming forward with such
an unfortunate proposal. And judg-
ipgbyhisopeech.hed.idnotseemlo
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have very much heart in it either.
He very skilfully said that it was
not necessary to go into the hback-
ground of this measure, and I can un-
derstand why he did not want to go
into the background because it would
not have fitted in with his attempt to
mislead the House into believing that
this was a norma] part of a demo-
cracy. It is nothing of the kind. It
is an abnormal monstrosity in any
Jemocracy.

The background is very clear, and
the fact is that his predecessor, Sardar
Patel, did not at all agree with what
he has just said—that this is a natural
and normal part of our constitutional
taw.

This Bill was brought forward and
this Act was put on the statute-book
on 25th February, 1950, in the most
wnusual circumstances and for only
one year, I remember the occasion
because I was then a Member of the
Congress Party and I am happy to
say that even then I did not support
the Bill.

Shri Siddheshwar Prasad (Nalanda):
Is it on record?

Shri M. R. Masani: I am going tc
read the record presently.

When 1 spoke on the Bill as a
Member of the Congress Party, I
opposed it and I said that it was a
sad day for this country that what
1 described as ‘a hasty improvisation’
should be placed on the statute-book
and I pleaded that ‘it should be re-
placed as soon as possible by a more
principled, well-conceived and well
thought-out measure which does not
shirk the issue, which goes to the root
of the mischief and which frankly
takes its stand from the defence of
democracy against totalitarian aggres-
sion from within or without’

At that time, Sardar Patel explain-
ed to us that if that Bill was not
passed by the same evening, that is,
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the evening of the 25th February,
three hundred and fifty of the most
dangerous Communist detenus would
be released by the Calcutta High
Court on Monday morning; that, Sir,
wag on a Friday or a Saturday. And
he said in the House that if the House
did not give him that measure, then
it had to face the consequences of
those dangerous people being let
loose on the country. And he put
before the House a White Paper cal-
led Commaunist Violence in India.

In replying to the debate, Sardar
Patel was good enough to see my
point and accept it. 1 am quoting his
words now. He said:

‘As has been pointed out by
my friend Mr. Masani, the Bill
hag been brought in to meet an
emergency. ...

—s0, there was nothing normal about
it; he pleaded that it was an abnor-
mal measure for an abnormal situa-
tion. Then he went on to say:

‘It requires to be closely exa-
mined whether a better substitute
of a more or less permanent
nature based on scientific princi-
ples can be brought in or not . . .|

That, Sir, was the pledge given by the
Congress Home Minister who admit-
ted that the measure was hasty, im-
provised and abnormal and agreed to
examine whether it could be replaced
by a more permanent and a more
scientific measure, Unfortunately,
despite Sardar Patel’s good intentions,
this very abnormal measure has now
become normal and it is a blot on
our democracy and on our Govern-
ment,

The result has been that this Act
has been misused for a variety of
purposes which have nothing to do
with the purpose of meeting the Com-
munist threat to our democracy, to
meet which this Bill was brought and
passed by this Parliament.



4471 Preventive

According to the Statistical Data,
for instance, a large number of so-
called goondas are detained without
trial under this Act. Have we come
so low that we cannot even deal
under the law of the land with a
petty little goonda, that we cannot
place him before a magistrate, and
prove his misdeeds and send him to
jail, as goondas should be sent to jail?
Then, again, traders, merchants and
peasants are occasionally detained
under the Preventive Detention Act
for what are called economic offences,
what the Act refers to as ‘the main-
tenance of essential supplies and ser-
vices.! Do we need preventive deten-
tion to deal with petty violations of
petty laws, violations of the Essen-
tial Commodities Act? What are the
Acts there for? In other words, things
that should be dealt with under the
ordinary law of the land, which are
so dealt with throughout the free
world, are not made into something
special. If this is the idea of norma-
lity in a democracy coming from a
good friend like Shri Chavan, I
would be really worried about the
future of our democracy.

Even the Rowlatt Act of 1919 was
better than this measure that my hon.
friend is commending.

Shri J. B. Kripalani: It was never
put into effect.

Shri M. R. Masani: True, but it
was a measurc. That Act said this:

“If the Governor-General is
satisfied that in the whole or any
part of British India, anarchical
or revolutionary movements are
being promoted and that the sche-
dule of offences in connection with
such movements are prevalent to
such an extent that it is ex-
pedient in the interest of public
safety, he may by notification in
the gazette of India make a dec-
laration to that effect”.

Very much more restricted and
carefully worked out conditions than
the ones laid down in the Preventive
Detention Act.
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In fact, throughout the whole world
outside the communist bloc, there was
only one country that equalled our
infamy in having such a measure on
the statute book, and that country
was Ghana under its then dictator,
Nkrumah. Ghana was the only other
country outside the communist bloc
of tyranny where such a measure ex-
isted on the statute book. And I am
glad that, along with the dictator who
has been thrown out—we rejoice im
it—this Act has also been thrown out
from Ghana, Now we have only one
country that disgraces itself outside
the communist bloc, and that is us.

Shri Kapur Singh
India, that is, Bharat.

(Ludftana)

Shri M. R. Masani: That is why the
All India Civil Liberties Council has
made this statement:

“India is, we believe, the only
democratic country in the world
whose fundamental law sanctions
detentions without trial in time
of peace and in a situation which
is not in the nature of an emer-

gency”,

Does the hon. Minister still want us
to say that we have so degraded our-
selves that this becomes normal to
us? I, Sir, am not prepared to accept
it.

Even during wartime—why during
peace only?—a real democracy does
not panic like this. We have the very
well known example of Britain dur-
ing World War II. At a time when
Britain was being attacked and bomb-
ed by the Nazis, the Home Minister,
Mr. Herbert Morrison, released Oswald
Mosley, the Fascist leader of Britain,
from detention on the ground that it
was mnot necessary to keep him im
jail, although he was supporting the
aggressor against their own country.
When this was criticised, Mr. Winstom
Churchill,—no mealy-mouthed, sloppy
man, a man whom even our hon. Min-
ister might emulate for his toughness
and grit—said this:
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“The power of the executive
to cast a man into prison without
formulating any charge known to
the law, and particularly to deny
him judgment by his Peers for an
indefinite period, is in the highest
degree odious, and is the founda-
tion of all totalitarian govern-
ments, whether nazi or communist.
It is only when extreme danger to
the State can be pleaded that this
power may be temporarily assur-
ed by the executive. Even so, its
working must be interpreted with
the utmost vigilance by a British
Parliament”,

This was what he said about a Fascist
}eader in his own country during the
war with a Fascist power.

With all this, I hope I have torn to
bits the pretence of the hon. Home
Minister that this is something normal
which he is asking us to do. If there
is any real threat to this country from
any quarter within this country, let
us deal with it frankly and honestly.
There are ways of doing it. During
the Chinese Communist invasion of
this country in 1962, my Party de-
manded the outlawing and banning of
the Communist Party of India, and
our demand was supported by the
Praja-Socialist Party and the Jan
Sangh., In other words, the bulk of
the democratic Opposition asked the
Government to do the right thing.
Why didn’t they do it?

Shri Nanda rounded up the Left
Communists—was it last year?—on the
ground that the Chinese threat to our
ocountry made it necessary to round
up the Left Communists who had affi-
liated themselves with the Chinese
dictatorship. Has the Chinese threat
gone away? When they were releas-
ed, was it because that that threat had
melted way, that this country is no

longer threatened by Communist
China? (Interruptions).
This is not a Government that is

really defending democracy. If this
Government’s hands were clean, with
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a record of a consistent, principled
anti-totalitarian attitude, I would
support it for a principled measure.
This Government is not fighting sub-
version; in the name of subversion,
it is only fighting for its own survival,
and the Preventive Detention Act is
but one more instrument, one of the
many instruments which it uses for
this unfortunate purpose.

There are countries where actions
has been taken in a perfectly demo-
cratic manner. For instance, in West
Germany, an Article of the Constitu-
tion describes what kind of parties
should not be allowed to exist. Arti-
cle 22 of the West German Constitu-
tion lays it down:

“Parties which by reason of
their aims or their behaviour or
their adherence seek to impair or
destroy the free democratic basic
order or to endanger the exist-
ence of the Federal Republic of
Germany, are unconstitutional.
The Federal Constitutional Court
shall decide on the question of
unconstitutionality”,

When the Germany Communist Party
was banned, it went to the courts.
The Supreme Court of Germany
heard it, and after hearing both sides,
declared that it had been properly
banned because it was a Fifth Column
of the Soviet Dictatorship and was an
enemy of democracy. This is what I
would call a principled democratic
way of dealing with subversion.

In case is said that democratic so-
cialists do not think so, let me tell
you that one of the theorists of demo-
cratic socialism, Mr, E. F, M. Durbin,
who was a member of the Labour
Government—he is no longer alive—
had written a book which I would
commend te the Home Minister—it
is in the library. It's title is The
Politics of Democratic  Socialism.
There is a whole chapter there where
he argues that neither fascist nor
communist parties have any right to
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exist in a social democracy, because
they are enemies of democracy and
would destroy it the moment they
got a chance. That is the democratic
socialist way, and the democratic way,
of dealing with subversion, not this
way by which patriotic Indians can
be locked up,—as indeed they have
been. Many patriotic Indians have
been locked up under this Act. Dr.
Shyama Prasad Mookerjee was one,
Master Tara Singh was another. Some
of our own colleagues here, Mr. Tri-
vedi, Mr, Nath Pai and Dr. Lohia had
the same experience. Then there was
the case of Mr. George Fernandez.
Many instances can be recalled of
patriotic Indians having been locked
up under this Act as if they were
traitors to our country.

Therefore, we oppose the continua-
tion of this nefarious piece of legis-
lation. It is bad for two separate
reasons, It is bad because it is dis-
honest and devious pretence of fight-
ing one evil while actually helping
the Government to remain in office.
It endangers the liberty of every pat-
riotic Indian just because some peo-
ple may be guilty.

Secondly, it is a very bad prece-
dent., When Sardar Patel said to me,
‘Al]l right. We shall replace it after
a little while’, he meant it. But gra-
dually the poison entered this party
in Government; gradually the habit-
forming drug was being administer-
ed, They lost the use of their own
legs. They could not stand on their
own legs any more because they had
got the crutches of preventive deten-
tion. They are now so enfeebled that
even a strong and bold man like the
new Home Minister feels he cannot
do without these wretched crutches
like a lame man who hobbles along.

I do make this appeal: throw those
crutches away, stand on your own
legs. Those who can work for demo-
cracy, those who believe in democracy,
will stand together to defend the
country from internal or external ag-
gression.
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A very great man, Benjamin Frank-
lin, used some words of which I am
reminded, which I would like to quote
before I conclude. He said many
years ago, a long time ago:

“They that give \up essential
liberty to obtain temporary safety
deserve neither liberty nor, safe-
ty”....

Shri Indrajit Gupta: Just a few
days ago, when the hon, new Home
Minister took office, he was reported—
I am quoting the paper, the respect-
able paper which, I am sure, Shri
Masani, also approves of, The States-
man . . .

Shri M. R. Masani: I do not.

Shri Indrajit Gupta: His former
patrons have a hand in this paper.

Shri M. R. Masani: It is no friend
of ours, It is full of infiltrators.

Shri Indrajit Gupta: He was re-
ported to have said that ‘action in a
crisis of law and order should be pro-
per, prompt’ and that ‘the offenders
should be dealt with under the law
of the land and not under the emer-
gency regulations’. The Statesman then
goes on to say:

“One of the main faults of Mr.
Nanda was that he was a sheep
in wolf’s clothing”,

1 sincerely hope that the new Home
Minister will not turn. to be a wolf
in sheep's clothing. (Interruption).
He has tried to make out that this is
not in any sense an emergency regu-
lation, but is part of the normal law
of the land. 1 have no time to quote
for his benefit; all the statements
which have been made by his prede-
cessors in this House everytime it
became necessary for the Government
to come forward for approval to ex-
tend the life of this PD Act. Each
time the assurance has been given
and the atmosphere has been sought
to be created at that time that this is
not in any sense meant to be a perma-
nent statute or that it will remain
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for ever, for all time, to come, on the
Statute-Book.

I found from consulting the records
that both the late Pandit Govind
Vallabh Pant and Shri Nanda made
it clear repeatedly that this was only
an emergency measure meant to deal
with an emergent situation, as Shri
Masani has correctly pointed out. And
last time, in December, 1963 when
this House was again asked to give
its consent to an extension for a period
of three years, Shri Nanda said that
‘not only did he not consider it to be
in the nature of a permanent statute
for all time but he said it can be re-
pealed even before these three years
are out’. So, at any rate, continuously
this effort was made to show that this
is something in the nature of a tem-
porary lcgislation. And yet, now we
find that once again the same permis-
sion is being sought for another period
of three years and because of the
brute majority which the ruling party
enjoys in this House, they know that
they can secure that extension.

An hon. Member: Only for the
time being.

Shri Indrajit Gupta: During the
vears when the Defence of India Rules
were being allowed full play before
the assurance which was recently
given that the DIR would not be used
or its use would be limited in most
parts of the country, with the excep-
tion of a few border areas, during
these ycars this Act remained on the
Statute-Book, but it was held in re-
serve. It was held in reserve precise-
ly with this motive that when sooner
or later the day came when it would
no longer be possible to justify the
use of the Defence of India Rules,
then again this weapon would be
brought out from the reserve armoury
of the Government and would be used
to fill the gap which all this time,
since 1962, had been fllled by the
Defence of India Rules.

This is in any sense nothing but
a very blatant substitute for the De-

NOVEMBER 21, 1966

Detention 78
(Continuance) Bill

fence of India Rules whose use is
now been limited, very greatly limit-
ed, because the very changing situa-
tion has compelled the Government,
the force of public opinion forced the
Government, to agree to that limita-
tion, but not content with that, they
have brought forward this legislation,
this discredited, lawless law from its
own armoury so that the gap which
is sought to be created by limitatiom
of the DIR is now filled by this Pre-
ventive Detention Act.

Shri Nanda, speaking in this House
last time, on the 17th and 18th Decem-
ber, 1963, had said. “Who are the
people involved? They are spies, per-
sons who have been detained because
they harbour dacoits, and they are
persons who inflame the communal
passions. He pinpointed these three
categories of people. Of course, he
left it to the imagination of the House
and the country that all other people
whom the Government disliked would
be dealt with at that time under the
Defence of India Act and the PD Act
was an innocent measure meant only,
of course, against these three catego-
ries whom he specified.

Shri Nanda went on to admit—he
made a very interesting admission—
and I would like to remind the hon.
Minister of Shri Nanda’s speech—that
in a sense even the PD Act was not
being used adequately against persons
who by virtue of their hold over
resources and commodities are able to
use it for purposes contrary to the
interests of socicty. Of course, the
people who have a hold over resources
and commodities—by that, he meant
obviously those people who indulge
in profiteering, blackmarketing or
hoarding of essential commodities and
so on. It is on record that Shri Nanda
made this admission, though he made
it very haltingly and very belatedly,
under pressure from many Members
of this House, that he did not consider
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that adequate action had been taken
-against that particular category, and
gave an assurance that in future it
would be done.

Now, this is a statement, statistical
data, which has been laiq before us
enly this morning. 1 have been
through it very hurriedly; it again
ahows the same old pattern; it shows
at page 3 that between the period
from 1st October, 1965 and 30th Sep-
dember, 1966, this year, the over-
whelming majority of people detained
under this PD Act have been detained
actually under clause 3(I)(a) (ii)
which means “on grounds of security
of the State and maintenance of public
erder.” 676 people are in detention on
the 30th September, 1966 under this
particular section of the Act. Here,
the activities for which these people
have been detained are not specified
In details except for two broad cate-
gories, which are also very interesting.
One category refers to violent acti-
vities and another one is referred to
as goondaism. Of course, this meta-
physical difference or distinction which
is made here had better be explained
by the Government, because, as Shrif
Masani pointed out, what is meant by\
goondaism is the normal activity of
a professional goonda. We do pot
know why the PD Act should be used
in this case ang not the normal law
of the land. By violent activities-we
know this omnibus clause, this omni-
bus phrase, which is used to describe
all those people who are arrested and
are detained in connection with the
big mass movements on popular
issues; the agitations which are at
present sweeping this country from
end to end, whether they be on the
fssue of food or on the issue of high
prices or on the issue of a steel plant
in Andhra Pradesh or any such other
issue, or even the agitation that has
taken place the other day, on the issue
of the ban on cow-slaughter. It was
® mass movement, whether one agrees
with it or not. I do not agree with
it at all, but masses of people were
‘drought and they participated in that
‘movement.
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An hon. Member: It is not used.

Shri Indrajit Gupta: It is not used.
I am just going to show that, though
I am against Preventive Detention
under any circumstances, because
there are enough weapons in the
armoury of the Government under the
normal law of the land, even then I
will show that even within the pro-
visions of this Act, how do the Gov-
ernment practise this discrimination.
Apparently they do not mind a parti-
cular type of violence. It is only
another type of violence to which they
object. All this moral talk about
violence and non-violence is just a
lot of humbug. It is only a particular
type of violence which seems to excite
them and worry them. Sardar
Vallabhbhai Patel, when he first
brought forward this Bill for the first
time in 1950, spoke about sleepless
nights which it caused him, to think
that they were going to enact, incor-
porate this principle of detention
without trial. Unfortunately now,
sleepless nights are being caused to
these gentlemen on the opposite side
not by any considerations of this Bill;
sleepless nights are being causeq by
the fact that millions of people al}
over the country are revolting against
their policies. Ang huge agitations
and struggles are taking place and
they cannot be suppressed; it has been
proved that they cannot be suppressed
even by the most ruthless use of police
violence by shooting down people or
imprisoning them. But why do they
make this distinction on the bdasis of
their own principle?

There is the talk about people who
foment communal violence. So many
times in the past, Shri Nanda talked
about it here. “When there are peo-
ple here preaching communal vio-
lence, should we not have such a
weapon in our hands to deal with
them”? 1 leave it to this House to
judge who is preaching the communal
violence. We have recently seen ex-
amples of it. But the PD Act was not
used. I am not saying that the PD
Act should have been used. But why
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is it used in other cases and not used
here? People were arrested under
the law of the land in this country;
the relevant sections of the Criminal
Procedure Code were used against
them, The PD Act was not used.

In my own constituency,—last week,
the hon. Home Minister surely knows
it—in a localised pocket, a very unfor-
tunate communal riot took place,
where at least several hundred homes
of people belonging to the minority
community have been burnt and looted
fanq pillaged. But I know; I went
round that place for four days, day
and night in that area. Some arrests
were made, quite a large number, but
a lot of people who are certainly not
very desirable people and were pursu-
ing these activities even in broad day-
light were certainly not arrested under
the PD Act. The P.D. Act was nov
called into play against them. What
is the principle on which they proceed,
Y cannot follow,

We find under the broad heading
“Violent activities” 676 people have
been detained of whom the majority
are in Bihar, U.P. ang West Bengal.
They have all been arrested in con-
nection with the recent agitation about
fooq and high prices. There is a
column here which says “political
affiliations, if known, of the persons
detained”. Every time studiously this
column is left blank, so that no clue
is available whether these people are
not goondas or professional criminals,
but people participating in these mass
movements which are actually the
creation of the ruling party. So long
as they continue on this present path
of allowing the food crisis to grow
from bad to worse so long as they
allow the profiteers and hoarders to
create this agony of high prices, so
Yong as they persist in this policy
which led to devaluation and which
has created a worse economic situa-
tion and all this havoc in the country,
how can they prevent these mass
movements? They have allowed the
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police to commit excesses even within
the precincts of educational institu-
tions. They themselves have created
this Frankenstein monster, which they
are shouting about now. They do not
wish to say what the political affilia-
tions of the detenus are, because by
labelling them as people guilty of
violent activities, they want people
to believe that they are also
some sort of goondas or crimi-
nals. Why not fill up this column
also? Then it would be clear that
these are people with certain political
views and affiliations, against whom
action has been taken by the Govern-
ment to suppress these popular
demonstrations.

The number of people under deten-
tion under clause 3(1)(a) (iii) which
refers to “maintenance of supplies and
services”, i.e. where action is contem-
plated against profiteers, hoarders and
that kind of people who, Nanda)!
admitted were not proceeded against
sufficiently, is miserably small. Just
50 or 60 people have been detained
under this head over the whole
country., We find that no action
worth talking about is taken. So,
even within the framework of their
own protestations and their own aims
and objectives of the Act as declared
by them, they practise a certain dis-
crimination, which is evidently politi-
cal in motive. It has political aims
behind it. Therefore, it is quite clear
that despite all the provisions which
exist under the Cr. P.C., they are bent
upon keeping this really emergent
type of legislation on the anvil for the
simple purpose of suppressing popular
movements, which they know are
growing in intensity from day to day.

There is the economic crisis which,
1 think every thinking person on the
ministerial benches would admit pri-
vately, if not publicly, is the roos
cause of all the popular discontent and
disaffection which is growing in the
country. Do they really think it can
be put down by virtue of measures
like the P.D, Act? 1t cannot be put
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down, They are incapable and un-
willing to tackle the basic causes.
They are not capable of going to the
root of the problem because that
would mean giving up their present
policies and taking to an entirely new
set of policies which would be in the
interests of the people, but not in the
interests of the handful of exploiters,
who are allowed to profit entirely
from this economy. If the masses
find that their conditions of living go
on deteriorating while those 70 or 75
monopoly houses listed in the Mono-
poly Enquiry Commissions Report go
on prospering from day to day, if the
share of the national income and
mnational wealth which is being creat-
ed by the labour of millions which
falls to the lot of the common man
goes on shrinking and if the distribu.
tion of wealth becomes more and more
inequitable, how can they prevent
these huge mass movements and resis-
tance to these policies? It cannot be
prevented.

This Act has been fosted on this
House and on this country, not once
but 5 or 6 times in the name of tem-
porary extension, all the time pretend-
ing that it is not to be a permanent
measure, But each time we find they
come forward to keep it permanent in
their armoury, now all the more so,
because public opinion and interna-
tional opinion will not tolerate any
further the use of the DIR in the way
#t has been used since 1962. There-
fore, the P.D. Act is their last hope
4n order to fill the gap and they go on
using it without the fear of having to
appear before any court and prove
any charges for convicting any person.

Mr. Masani quoted a ‘ot of instances
from so many countries which are
democratic, according to his choice.
Even in the USA, I read in the papers
that referring to the anti-Vietnam war
demonstrations which are taking place
there, somebody askeq a spokesman of
the State Department, “Can’t you
take any firmer measures to deal with
these dissentors?” as he called them.
The spokesman replied, “Yes, of course
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we can. If we were to declare a state
of emergency, 8s we are permitted to
do under our Constitution, we can
take firmer measures. But we do not
want to do that because it would have
profound politica] repercussions here
and abroad.” Even in the USA, where
they are in the middle of a full-scale
aggressive war against an Asian
country employing lakhs of regular
military personnel, they hesitate ten
times before resorting to any such
thing as an emergency measure like
that in order to suppress a dissenting
opinion, But in our country they do
not seem to bother at all.

1888 (SAKA)

As more and more the interests of
the ruling party get identified with
the interests of certain big moneybags
in our country, in order to suppress
the mass revolt against the policies of
exploitation and profiteering, it is
inevitable that the ruling party, ip
order to serve the interests of these
big moneybags, will have to resort to
this kind of lawless law. Even in the
new nominations which are being done
by the ruling party for tickets for
Lok Sabha, we find it. People like
Harish Mahindra of Bombay have
been given nomination. I do not know
when he became a Congressman, I
am told he is the Treasurer of the
Bombay PCC. Should not this Act be
used—not against Mahindra, T mean—
but against people who jeopardise the
security of the country by swindling
foreign exchange? Should not this
Act have been used to stop Mr. Teja
of Jayanti Shipping from leaving the
country? When the Transport Minis-
try wanted to take action against him,
the Home Ministry said, “We have
no evidence on the basis of which we
can stop him.” So, he was not stopped
and now he cannot be brought back.
What evidence have you against these
thousands of people who have beep
detained?

Bird and Company has swindled the
country of so much of foreign ex-
change and cases are going on against
the company. I am told the present
Chairman of that company, Mr_ Pran
Prasad, is being offered a Congress
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ticket for Lok Sabha from Dhanbad
constituency. If this is the way they
proceed, how can they rule except
with the P.D, Act, because The people
would not tolerate this rule any
further?

Sir, on behalf of our party, we
oppose this Bill lock, stock and barrel.
We consider it to be a total disgrace
and I am sorry the new Home Minis-
ter should follow in the same tradi-
tion of his predecessors.

16.00 hrs.

Shri Khadilkar (Khed): Sir, with
esome hesitation, but under compelling
eircumstances, I rise here to support
the measure that has come before the
House. (Interruptions). Shri Masanij
started his speech with a preliminary
observation. He said when we look
at the scene, the only country which
has survived after freedom and main-
tained its democratic structure is per-
haps India. He asked: where is the
threat? Those of us who are honest
and loyal to this House and the demo-
eratic structure, they will have to
find out where the threat lies, from
what quarter it has been posed. To
my mind, today we are passing through
a very serious situation. The major
threat is the threat to democracy and,
unwitlingly or with a devilish design,
the opposition parties are ganging up
together in order to strengthen the
reaction in this country. What do we
find today? Shri Masani is not pre-
pared to support Left Communists
outside, but he is prepared to come to
some clectoral understanding or ad-
Justment with all parties, including
Left Communists. That is rank op-
portunism on the part of the opposi-
tion parties which, after 17 or 18 years
,of independence, has kept them out-
side the mainstream of national life,
which is represented by the Congress
Party, and, therefore, they are getting
frustrated and a last attempt is being
made to create a situation in which
perhaps democracy may flounder,
Those of ug who are in the House,
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whether we agree on economic pro-
grammes or not—there might be
differences—whether we agree on other
social measures and foreign policy or
not—there might be differences—our
fundamenta] loyalty, 1 expect, must
be to democracy which has been nur-
tured for the last 18 yéirs.

If it is in danger, what have we to
do? Are we to leave it in the hands
of people who find even a cause like
the ban on cow slaughter a good
weapon to beat the Government with?
The Swatantra Party have got an
independent economic programme. 1
have no quarrel with that. But I was
surprised to find that one of the
planks of their election manifesto is
a ban on cow slaughter. This was
simply laid down as a guiding prin-
ciple by the Constituent Assembly, if
I mistake not, and it was laid down
in the context of the economic situa-
tion. It has no religious bearing. But
now even the Swatantra Party is pre-
pared to take up this banner, along
with the sadhus, some of whom naked
too, and they stand together and say
“dewn with democracy”. This is the
slogan,

An hon. Member: That is not the
slogan.

Shri Khadilkar: In the flnal analy-
sis, it means “down with democracy”.
This democracy is based on certain
idea of secularism. If that is attack-
ed, what happens to secularism?
Because, this democracy is based on
the basic principle of secularism, Do
you want to give it up? ‘That is one
question.

There is another important factor.
We never wanted to take to violent
methods to bring about a social change,
During the last 18 years the Congress
Party and leadership tried to bring
about a social transformation in a
peaceful manner. Olq order had
changed and new attitudes had deve-
loped. In such a situation, with the
minimum of force at their command
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they have carried on the government
of this country. Shri Masani referred
to the Defence of India Rules. They
are no more; though they are on
paper, they are not in use. In the
Communist countries, when they had
to control the society, which js in a
stage of transformation from day to
day, they had used more repressive
measures than we haq ever thought
of in this country. So, it does not lie
in the mouths of the Communists,
whether of the Right brand eor Left
brand to come and say “Oh, you have
taken this measure because you are
now cowed down to reaction”,

I do realise, and I hope the Gov-
ernment also realises, that it is not
simply a law and order problem in

the normal sense of the term. No
Home Minister, however powerful,
can sustain democracy unless the

economic policies of the country are
in tune with the social objective, in
keeping with the social objective. I
must confess after a little self-intros-
pection that it is not *simply a law
and order problem. Behind it there
is a deep crisis, It is not g simple
superficial thing; it js a crisis of con-
fidence. It is a deep economic crisis
thut is engulfing this country, and the
Western Powers today are more in-
teresteq in creating an atmosphere of
violence in order to destroy democra-
cy in this country and usher in @&
regime of reaction, as they have done
in three States in the African con-
tinent and recently, in spite of all the
talk of the Co ist, in Ind i
Are we to fall a prey to the Western
designs? This is the major problem
before this country.

I presume in the opposition there
are some parties, like the PSP, Com-
munists both Right anq Left, who
do not, at least at the present mo-
ment, believe in bringing about so-
cial change by violent means. But
the other parties certain perversions
sitting in opposition, led by Dr. Lohia
and others, what do they preach?
They say in the name of Gandhi “Oh,
anarchy is better than the present
Congress regime”. Are we going to
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fall a prey to this slogan, I would
like to ask the Communists. They
have a philosophy anq they have a
mass organisation, I have no quarrels

with  them. In the case of the
Swatantra Party, while I do no%
agree with their philosophy jn the
least, still they have a  coherens

approach to politics. But that party
led by Dr. Lohia, and in a subtle and
surrcptitious manner supported by

the Jan Sangh, that is the main
danger to this country, to this de-
mocracy, as we find today. Let me

be very frank. Ip the Hindi-speak-
ing region of India, at the presen®
juncture 3 certain disruption is taking
place at all levels—at the student
level at the economic level, at the
working class level, at the level of the
poorer sections of the society.

I do realise that Government have
not succeedeq to the extent it ought
to have, With some resolve, deter-
mination and courage it ought to
have taken some measures whichk
would have stopped this rot, the eco-
nomic rot. Then the violence could
have been curbed by the Home
Minister. If you are to say that vio-
lence can be curbed only by a big
danda, you are mistaken; nobody
believes it, either on this side or tha¥
side. Those who have faith in demo-
cracy will not advocate or adum-
brate such a doctrine.

Shri J. B. Kripalani: This Act it-
self is a danda,

Shri Khadilkar: It is not a ppuvp
If it were a danda, it would have
rusted. A country of 500 million
souls leading a democratic life, what-
ever the drawbacks, whatever the
weaknesses, working within the de-

mocratic framework, with freedom
guaranteed at all levels, kept it
rusting in their armoury. It was not

used at all, or sparingly used.

My appeal to the Government s
this. It is a threat to democracy. It
is not a threat from outside but from
inside to the democracy which we
have nurtured and for which wa
fought when we fought for freedom.
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Are we going to allow elements,
which are indulging in violence, with
all types of slogans and co-operating
in a most opportunist manner in order
to defeat those who are sitting on
this side in the seats of power? Have
they any faith in democracy? Does
it lie in their mouth to say, “You
are using these repressive weapons
against us”? I say, this Govern-
ment must take courage and use these
repressive measureg  with greater
effectiveness at the proper time and
in proper quarters.

I cannot understand, in this land
the Head of State or some high dig-
nitary going and touching the feet of
Shankaracharya who is ready now
to launch an agitation all over the
country saying ‘“Protect the cow; the
cow is in danger”.

Dr. M. S. Aney:
there?

Shri Khadilkar: I say, it is absolu-

What is wrong

tely and totally wrong. I do not
agree with you...... (Interruption).
It is absolutely wrong.

stag (@A) @ wEeEmt

araetq S A KT T & owEo
wgr wgar § i @ armde &0 i
i #T73 §, 7 fad FIREARY A
T BT AT FT S|

8hri Khadilkar: I have not said

that.

Mr. Speaker: He has not said that.

Shri Bade: He should not attack a
man Who is not here in the House. He
said like this.

8Shri Khadilkar: I have not said this,
See the records. Sit down. Nonsense,

Shrl U. M. Trivedl: There is no
question of nonsense.

Mr. Speaker: I have asked all to
sit down.

8hri Khadilkar: I am sorry.
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8hri J. B. Kripalani: Sir, big people
in the Congress went to have a dar-
shan of that Shankaracharya and for
having prasadam. What is he talking?
The biggest people in the land be-
longing to the Congress Party went
What is wrong with it?

Shri Khadilkar: Those who had
seen the demonstration and the hap-
penings on the 7th, led by the naked
sadhus, should realise what damage
they have done to the Indian image
abroad, Do they realise it?

=Y TEATE AW (FICHFT)

AR sy A Fafedi q fea

AT fFm 3, ag dramsrad 3 ?

ot 93 : TiE-TiT VWA awr &7,
g FIAF |

Shri Khadilkar: They have done
the \greatest damage to the Indian
image which has been tarnished in
the international ‘world. What
picture have they presented, our
naked sadhus?

Shri U. M, Trivedi: Should that
picture be judged by America and
the UK. or by us? Do not judge
yourself by western opinion.

Shri Khadilkar: Therefore, those
people who now come forward and
say, “Do not take more powers as
they are there and do not continue
this measure because it might be
used against us”, ought to pause and
ponder,

As I said, I am not 16oking at it
from a party angle at all; I look at
it from an angle which believes that
the progress of this country, if at
all we want any social advance to-
day, is linked with the democracy
that we have nurtured. If by violent
means, by opportunist alliances or by
any other method someone tries to
undermine the secularism of this land,
tries to undermine democracy, create
an atmosphere of violence in  this
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country and builg up tension round-
ebout student grievances with a view
to presenting g picture as if the Con-
gress has declared g war on students,
this distortion purposely made of the
Indian scene nobody in this country
will tolerate and they will have to
face the consequences. I am not
afraid of it. Let them preach it on
the election platform. Whatever they
want to do, let them decide once and
for all that such gn act, whether
committeq by this section or by that
section, will be condemned.

The Communist Party has not con-
demned this firing on this procession,
but they have not condemned it total-
ly begause they feel that the masses
are there. Is the Communist Party
like thate olq French revolutionary—
Robespierre, if I mistake not—who,
when he wag standing on the ram-
part with the rebels around him,
said, “I am year leader; I will follow
you”’? Do they want to follow any
agitation because the peop'e gather
there; or, do they want to lead the
people?

I entirely agree that these powers
must be used against the anti-social
elements, They must be used to re-
generate our economy ang to preserve
a certain pattern that we have bullt
up. There s no doubt about it. If
they are not used for that, it is a
mistake. But they must use them
against the communa) elements who
are g danger to democracy. The
Government should not hesitate. My
feeling is that at this juncture they
must summon great courage—the
courage of conviction and the courage
of character; the courage for their
action—and use this power to sup-
press violence wherever jt erupts and
to suppress anti-social activitics and
give full support and strength to the
democracy that we have nurtured
during the last 18 years which is the
legacy of the Nehru era. If we fail
and falter, history will never forgive
us, [

St ™ @A vvew  (TT)
o oY, W ¥ 2500 o1 17 wafy
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qMOUFm A wIA F4 A wAfeE
grar Y g 9w Y 30w
qr fr wma & TfEY &5 a4
aIfE gear ¥ fag wear R
FIAT & gy A #Y, afew afe
Y srarmfoF q@ arafs e ¥
i ¥ oy g W smwdt ¥ awfont
F w9 ¥ A AT A GUEAT A A
&1 fr 93w A wefias § A oA
1 TY-I0€ W9 g1q § a7 Feafy v
qFa@Ar & AR )

I g § fram fagtr %3
qHT T o Slo QT FT Tr@uM fwar
war, & g a%ar & 01 Fwg o Sg
wq Areafes goar @1 § 9y w07 0
o ®) feafa & T AT & gead
oy 3G qY orgi waw fagrr #  amon
e, cragk AT faad egw &l
gt &, w1 37 frawa g evaw
g @ & 1 g firdl TETe Ay wawT
g g 5 g o ¥T T WY AT
w gt fedm mre gfreqr w3 a7
qEraF | g gy & fF ow T e
w1y & g g7 WE & yAyE I9fea
w1 979 Y T w7 1 g faondy
T F AAT A9 T KT AR ¥ 4
HIOATHA §IT P § AFT § A1 470
FAGTICT FY AT F WIAW ¥ qY
T 3 AT & {6 gw AT &, qu
& W AT &, W TAaA § wrear
w@Y & oY 3T wg gty AEY
T gw qaa A%

G B 22 S T By i
Rt favmg waives i furar goag
e s wqe f33v A oA v
T T AT N TE S AT -
firez o & oY @17 G 7 i TFT b
froarg woar 2, faasr &5 NOfas
qmr adY 2, aveasy &1 (e wear
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argy § T <A agfe wix o #
faoama F amy @nr 3@ AW ¥
qTyaTs &A1 wfed @ R A 5 3
ST T SR §, o1 91gd &, /e €
gH TAR ZTL A TEA E, s @y & F
TET U a3 - 3, AT AF gwIAY AL
a1 AIT H §, A9 gH WA F A
FrATOT TEAT T TEg T §, W)
ag ot AT T A | IqF qrAAL AY
g7 Az ¥ IAwr gawe fewar § fw
FIL WF AT ¥ UOAT TG B AFS
g 1 fom gwaea 1 agra qF O
wfia A F 3 7% & T g7 ag H
w7 W f afs 3 =0 wrgw #§ g9 AR
g9 THFI F) A1 BT 7 A7 # w9
w1 Aftyeg 79, A T F 919 qGF 9T
4T sqFRETL FIT | gH A1 AT ¥ 7@ &Y
oY SAHT BT AW-FA FY X FT TART
o 73 ¢, wfrw e ¥ fs 3
gAT #1 &3 FT 3@ A B GALF
Ty &, A A e 33 €, afe A
¥ w w9 ¥ freg fod guv e
1 78 o7 # fAawam &, av w9 F
|14 34T =[AETT 30T, ¥4 #1 favg F
@i %\

TF g oW § A1 wrfes Moy
¢t qm Gar F=an, fagig qar w7,
drz-Erz F1 fewaw g AT uF G
araraee &= &, fomd v d2r g

o doard § s ¥ 1 o
grqr ¢ foaw sfafafucr s §
ugufa | agefs @ W aeA FR
w1y §, aifs &g g FefEa @, g
geqr 7g ¢ fowy sfgwar ww §
" ¥A worTae W @Y watse aew g fomay
wfwar &1 g9vad w9 ¥ § SAH
WY I ATAT GEIT & WAGA AMA AIY
g wfay f& ag wvar WY wifea &
drad dear § s w9 A, 9@ agaa
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¥ 9 gu == = sfafafem s §
wTaq T FAIAT W wHT F IAE-
aifueg a7 frafg <@ § 1| 9% ST
WagBTam I E | TgAg T ¢
S g d37 FAT § AR O GaT FA
& a1z @ o fewmee Aw ¥ a1 ST
|1gat &, o3& ford wremw AT Y
UZAfT F, 8 VA H K FGgH AA¥
Y, §d THFX FY HEAA F FIT ATSA
war S e o aTaTer ag ana
fE o &) fead we & § ooy
o1 gag A AATE W § Joew far
fF ag 37 wei o1 wew w &
S wrde Fmd e §, W o dar
wOX ¥ wfwr @, qum dar F w1 Sy
FraraTw 3, frad ax fee @@ wia
N a1 T S g, T T WY q|
FE WA Y, TEATH F WY AT FEr
ol § W T wfw w1 wge
frar o §, g AT 1

FE T Y AT & 901 FF A gAY
favara, gurd sregre) ®1 WY afas
&, 9TV AW, WAL FT A™M T WY,
IEF! G TFF FT FM qUX HAT
qrear & 1 Wy AN i w0 o
®) geaT 3% Y, F13 TR AEY, qg F oy
wigar g | & w7 wEw § og o
w<a g & & gu favara &1 § 5 ma
® T W 9y, IaF EWT )
¥fe 9w &« ¥ 419 F S 95T 0
N wiww w1 € f§ @& @ faan
ag ¥1y, ag awage ary, fare @Y
#1 gw AaweEE Q7 § a8 Wi, ST
qfaurire e o qOEF TA gAT,
faver o 7ew o, fo oY wrq g
3 f5 g frafea fsdwm Qe 7 &
frar sy 1 @ fzar s e
¥ oF T1q WR g5 9 & T@awar %
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o & fay afs o @ € @
Sy fF g =fe @ @ 9,
&Y AT AE @ gl § | TEawAar
& N9 & waler ), o & 9
gx gfassr g Wk 98 wfger Wik
Tafer & 4=/ ¥ FH-99 FY AT Y
AT #Y WR wdsfas wvefa
& w oW gy

Fgmagarg faNagerzay, -

w1 98 ST wfdees g 918 avka-
Y g, M T T G AP g
wifra Y a1 Q@ g, 98 ¥ 4T amay
w1 ofequr <& ag wiraaq & fF
WE A § G WX qvqe &1 98
WA IR F R I s A aw
st § oftadw &G, A ag feaaw
WO AR O | ag ag Weuw FY
fir g fall WY QY T &1 gera @t
&, gu wreqr WK fawg ¥ gg
HATAA & NI F41, g7 qg FTATE
;W A G vE | W FZ A
wifae fraig & @@ gt & aY q@dd
T ", IqFT @0 gam |
w4 g & 5% & 1 uivad T5w @ o
AT Y 919 TG R, FRAT JATHA G
W § AT ¥ TGS B TR T
fawtor faar & 1 afq agt e &t
g wT & fagg ) WX @ ooww W
<E STE & werw § g WA av
JAXT AT & | HAHT UF AT wd
LGUECIC ORI LC il scaadl 1L B
& o A ag 9 §/T-%.F FrAfFEA g,
g St AE-0E AT AR, TAGTK
WA # Y ag =ar a1 FA Ay 3,
fear Y wiaAT &, 9 W F) qET Wi
qm o faEt WY ST S wr) o
o gy TR 9T &&0 | K wuedr §
f& oF aa ¥ w@@r fagra garer W
mifwe Tnadwgasif ga
qeTar #1 ®9, NOTORE & &R 4T
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4 gfq I wregr &, IFFr J yonferat
g, wrard & ag T 9 ) ag fam
w o9 faOndY &= qrer ggf 231 g
Frf T agt &, g o farag WY
@Y & 1 Afew gud fay arq WY S
JATT FTAT I |

TF & @ qei 9%, sqiq Mo qho dYe
a, & w9 ¥ Gy g fF o=@ gaw
nyger gt § a9 ag faew Mefefaen
@ & wiEw ww gy E Q@
T @ fF ag g S gl wen &Y
o4t feafa ¥ amar & fw gw wrew frderor -
wX | qrEr o 99 Qe § aw
wr g fRi g oy § 1 faadr
e FR E At T g 8
g a3 mww fm @ &, | @
gaeaTH FY aoen @ § ¢ A Ao
®T WU § IGF) A €A FATY W
T FT W@ § | qg TEY 5 33wy
quTT wAY, &3 AT walr, &g fgw owr
Ty § w9 g FT faar im0 W@ Ay
wTq1 §, 98 WiEAr §, ag AWT Q,
g ST o favarw §

Q% RAAM T . Gg fEEe
wer g

off T §TT wvER : oAE) qw
TRY § | T A THETF 12T & fow
& § A 35 & fr g w0, vy Fed
f& ga #T faar s 1 93 W
QT 7@ qF | T w1 QA QR
S . .. (weww) L

ot TR WNER ;G AT w
g T @Y, AT Y A E7

Y TR ®TW TN : 7E TEQ &
f& @q, ma 5wy o7 o @ wea Wi
1, 77 &1, @13 1, 3 A7 29 e Y,
wraafaE e oz FX i1 wrAwlAw
@afa Az FIAT AT {, WY F )
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[=t T &grT awEa]
oF af/ 79 % 95 w7 e fafae
17 FY AT AT & 1 IW AL AW
fir foredt @R aa & oy Y § ) Rz
Tittg 337 &7 § | "RemT ag PaT & 5
W A F AT Fg TAAAE AT ST
&1 10031 150 WEW T AL AN
TIZAT A A1 Sy § A 47 grAaAfaE
geam & afs @1 aF wafe B gan
FIAT AT 302 7 I w77 IUe fagr wran
2. .. (w@Emw) | . g wAaw
& H AT AT wfa i/ § erdafas
® ¥ 24 @ R amar §
favam g 9T AL & 1 TE TH
& qiiafaF gear F 99 w1 fAdg
W FI T 16 w1 fAuwor e
w1, A6 2 & av7 o an A
oY T F 9T } °F ©F 48 TW AT
T 9T W 1 §a T FT 9qT A |
qqT FOE AT, qaT S qFT AW A
SR §Tgd, 4 GRE AT, Ay &
v mga 58 o srar § )\ 78 s
§ 59 amam & WY ofdfsq § o9 Tadw
faqr st @ @@ wdwfaw fga ¥,
griwfas @@y & foQ, @amst &
aaeror & fy 1 dvar & qeaw 3 Y
&g AT A wuAr afi #v ofay
fear @, a4 "WrgaTE § 1 wvafE
gear ¥ mg fee wrgia far & gurd
Fraar & fF qg IR qe g )

# faifeg fedm 3%z 1 qwdd
X 20 wgAT A g fr womaw #
giga M 7 ¥ fayarg & wwA
®F BT ATIR T & 1 W) e F
™ 9, g7 g0 wifaq, wwan, g3,
frzar, wew 99X & faaw & famme
B1F X, qTa &% vieAd ST 9T
fawrg #X AR oF Gam g
o #X fF w wr wigw afwg
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W& A1 uF areT g7 AW ¥ eqrfy
&7 ¥ | AT wrarT ag fow v
& i ag o 5 favare &1 A
T w4 A A gw

T et & g & gw fydfer
fegam i3z & @agaa w1 awia
QT F )

&Y Fo o faddt : aw.afy iy,
4 qF a7 7 A7 4@ ot 77w
7o @At w1 of=m faar | gafad
& q&aT & FT 7Y A WRATE

wa g% gt a3 3 5 ag frifea
fedma 3% awra & amy Aray wnfed,
AT =rfzd ar Al qedr =y
g smeRt fwdl w1 ey &, afaEnd
&H F1 o1F @ a9 AT TR, Wi @t
& oY A & F, A wq7 gw Wy ATy
& 1 gw e ady &
‘eag @eg mfanifasy waw
qaafs qEWETE AN STy |
swfg fafgadag S fawan
 fg waisfaqo w1sfy wedmardy 1"

Woog m W g A gw g
ar W e A ¥ FR ) g aw
mAH AAZEY, qH AT WA}

weT WAl ;0 OF Arg & wRT
Fzm fF X F1 94 FAT M0A! A7 §
FH A & | WAL WEATT FT THHY
oY sqra TR arfed W AT AFAR
FTeaTT $1 L7 a¥g A & g WA
Wy SR aiftewe wEAT B a8 gy
Fgar arfed | UM TR E geA W
FT 990 7T g5d § AfpA ag A W
T w1

Detention 449
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ot Fo o faddt : St W qad
F w F1 9@ faar w7 faere amy
faar fadh W & waig ¥ wrw gad
Tt 2 Y 3R #ar FwATH fear
Iy, 9z T gua § A AT @i,
taf & F ag gezar £

& 997 9 g F3 9T A
e F g7 ¥ R & wAT g Rt
TAG § TW q9E FT A q4T 3AT
g 5 fedt ot snadt &1 amarem &
ar faar dw 5l zq S § a2 feay
ATFFATY ? FAIL TE AIET IITAS
WY Ay § 1 IR o rEad <&
ag 3 faar o mizsw 22 gorao o
ufaFT § 1 qg aF Gt UL
w1 geag § 3 A orarfan F awy §
wETHe TEEH TAdHe ¥ fum A
€1 e wa & mifewa 22 a1 ¢
Taq gaTdy wAiHz ag wew FTAI g
¢ & T gtz wazE gl gey &
w3 g% wfewre & s form et vy =g
I FawFT

16.32 hrs.

{SHRT P, VENKATASUBBIAR in the Chair)

ug ®T agt 1952 § FAF e
a1 | aq W EEA g FA T faly
frar g1 ) TEET AN &ar g g,
EHE F3 5T & WOHY AIATAT Mg
g1 1953 ¥ At ga & 54 wiefwa)
Y qF7 T q2 3TFAC F fagr wam
&0 78 T AT 9 fF o Fed ARa
F & AP wr g AT Jqf) gwA
g3amT Sy | TE fAar gl AR
F1£ afr aff @Y f5 oF 20, F 7Iq,
oF fama g e T &1 w1
FT Fqwta W9 3T | ag 737 & fafem
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w177 & 1 Sfearaarar aw fow oA
¥ ey IAT 91 IF A ¥ W 9% g
T AT AT | AT a10EF B A
7 9 AY & ITFY 47 AT ATAT IRV
g1 7z N freat § 3z & 3980 gAvAw
Trear § | & wngar § 5 F1A @ w
ag TR gT 7 1 guTk mgt Afew
e werAa, A6 afeew gar v
¥ ) AR QT GHA TBIARIE F]
TEA ATAT AT | IGH OFT I RXT R
T & fagr T@r | I R Fg AW
wmar Tn—ag  fwar gEr d—
fe gd &t Bl fa BT HeAT i
¥ gsrAmE § wrefrdl &1 oA wF
az %31 f g3 A9AT T+ @19, 94
q9AT el ad, g Avdr gaa{ ad
o g gad Fafgd & mId | e
7g gavqn T % 7g A A G
¥ g7 a o3RI ¥ FE | 9T 99
qFey #Y gaars agh o< g A vl
@I ¥ G fear 51 397wy fy
K@ arg ada@ Ay agrar g A,
f qr 99 R @ AR AT W)
R ard@ ®Y ¥ aTw T @ & 9T
g 9rar a1 e wfeew & gfemr &
Y MET I WA IF A9 o
g ar frdy Qv W qF A
¥ 9T TraT &1 @ 90| A g
®E Gz § A A § 1 AfET v
far gl w2 & 4g qarw gav fae
T AZaT & N TN ATH ¥ FPA
gthzﬁmmmfﬁaﬁfam
¥ wex § AW Gw vgm ) owid
Wi A X AF w1 FEHT A AG
g f6 gawy Brg fear mm | 7T ag
qm3g A T FAT FAEF T @
g AR e |

o ©F fear #§ oy gAr
g 1 ag w1 ma fF ag Ay TREYT
# gifr ar A TR e faan, sy
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[5r 3o o frddY]
s gn Al Fa a1 A @ A
T ot fip Wit qrOra T o @ §
g TG FY 72 TR A= @ dF
¥ A% g3 @l 97 W agh 9T W A
rfeafs W9z &1 OF 73 o3 Teqw
T FI, qfEw F T R AW A AA
¥ o T famr AT @ ww FIA R
e | § g1 e 3 fr garw @l
R mw AT g ?

TF W femy M@ g7 1 53 qERw
g AT 37 53 YFSH § T A qqar
T mrgrfed T qr | gaR a3 9
AN, TEATA qHIA, ATAT JEH0A AT
QAo Mo Wl H1 THE F TF aTT I=
&< fear mar 21T g3 N M fF T
fore gz fear @1 1 w1 foriw gve
LEAR-CLE | S

&Y T T o (WEAR) ¢ PR
 wedlt aga ?

st Yoo faxdl: o ght W
gor war {5 Fgr forie § av agi 7T Qo
o uxo foedi a0 & oF =ufem T
T R A 9 F7 § & wrora P
o w31 fF ag fore § 1 sifiew o
g A wg...

Shri N. C. Chatterjee (Burdwan):
But it was not accepteq as genuine.

&t 3o qo faxdd : fip & S ear
AT §, 4A TTH 927 J | SGIN 9
9T WX Fgr {5 wif a8 ER gy &7
ferar 31 a3 2, @g a1 gfew aie &
far & 7% g3 g7 @1 w i wr
wfeh te qu fovis mde 99 o seama
F@ G A1 v gfem a1 forar g
g g
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™ gfaw It & TRy 9 AW
T w=8 wes qifediz ¥ A3a< W
ST A g7 FT FY, IARY T HY
. ®fw a= g A wE g
Tad wIEHY F gAArE Agh g gwd g,
T IFHT AT 734 ¥ faw A www
AR GUIGE T -4
You cannot punish a man withous
giving him g hearing,
g aY FAY QY TEY GEAT &1 A WS
IEY §Y Fowdr § AfEw goTAT F ey
FHY TG 3T T & 7R A Ty
¥ g g1 Wifgy ) dar war € fw
AT X qoIT Y AT GIEC F qiT
femr wq & IA*Y 9T Fv fagraw O
T § A ag A9 i are &, e
Tt ¥ I Y @ 1 W A @
g O WY I ag wige Sra A
w1 Arfgd |

IR agt Tt § qF wgrad §
QYT 4T a7 TFET 1 @A AY ey
Y QAT § IW AG TGN AT § S w9y
QAT & SarET WA T@ar g1 qH O
gor R

tﬂmmﬁmﬁw:eﬁm:ﬁr

st 30 qo fAIN: & IR
%ar g, A1 wwan g e & wav v
T

st TV WEQ qRg : qAGT AT
AT E )

Y30 go Ayt : ww goa §
qar §3 st Ty a7 &)

T WY T AT AT § av qT
T & AT WGHT g wEA! 93w
wgy dfx wew &1 frng T §?
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T S wiwE g ey § T o §
& aff wmar Z w40 w8 wear §
XAFT FTIT § HICHRT AR WX
U wiwe wdr § O fod fer Fmer ¥
238 WRHT IFF 4T 1 W qEE
aq ¥ ? agt X ag Afeww § fr agi
qARAY FFJT R, AAHAT NI A &)
1 AT B BT A F wv fomr
AT §, 2 v &, mizat ag I qwdr
R TG o DT PA Y Fee FOew
&) frae w19 qw 7 3 gE Al
B W9 3G | 7R A9N gaT fRar
& wowr gar gam 5 QA §
T AeHY 998 7w §, W 43I F A7,
Qzrarsg ¥ fad 7@ 1 QAT g A feeg-
W W & fog frasr sadeqy 43
*Trg &, 913 3| wfa ¥ fad wrq wr
TAE, TF FY AT & | AGHRY WA SATAL
wfg¥ | & wORr I E IF HIAT
Ffgd 1 It fdid mmaw Ao &) & 9aF
WG 9T AT FTT TG a7 T &,
WIIHT F1E AT 5 & fF wo g
A H AT

1 FIH T AT q@T 7 A>T
¢ T 3aw & fag @Y 4

LD CREE LRI £ B 0
AL, T WL F IIT @
FITA B A F G TAAAE B AT
AT Tifgd | fedT o few s
w3 WY F119 § 1 {387 % (fear weq
& T 57 NI, S Af=ar Fy gawIr
fzaT 41, TgT ¥ qHo AFo FY THI
faar g7 fedT ww fear &7 A9
arp ¥ fair gafa fe sTer awrw
g "I 7Y fear & s 3Ee
agf f6 wow @ FAT FT A K
arar g fF 9@ q&F I ATRT WY A,
wyré fog € g1, QTGN &Y a7 wav-
oA g1 awdl § f6 W9 @ A ®

KARTIKA 30, 1888 (SAKA)
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FT B 91 g9 T97 faem fao-
FT ¥ S1Y QF TAT FIAA FAET AT
& o fret TETT & oY 0 FE ¥ A0
gl &1 T FT F oawredm # qg
77 mg faar @Y @ qwar ¢

g weww, s @ifedawy,
foar et @, o3-fod@ §, e §
W T Y9 ard w1 &, wfww 3+
K& T ¥ o0 ¥ ot qgw AT, N W
fad &, & qag o ) Wy § 1 TN @
¥ T 7E) 97 gEdT § | 48 9§ O
w1fgy, Y @& 9T 0 IqT gF, I I8-
€T Q1T gfr g |

4504

&Y ST TR T ;A WO 9
o § A R a?

Y o ®o frxdt : 3THY q|q #
w g gfeg AR A B qF ana
FATEE T W AHTHT TG FAA AR
¥ 9 WO g gfagra & sweamA
w@r anfgg ar wifex afeaiarar
T w7 gATHtE w4} guT @1 ?— QW
W FTA F fadw W &F FT0)

18 FaeaT ay &3 woAt e F
w31 q— RO A AUy A IFHT FH
«EHT AE) G, A TR AT HygT g
& — ¥ g @ 4 ¥ gATES I B
g w1 favsg fem §, e & 70
e q@T ¥ R T W AR
farames Tore & qA frar - R §
ferasafera< ¥ faman, Wreramer ¥ faam,
I # fear ) ged Y€ g gy
g} BT, AgT SEN AT w1 wWwT 7 frar
, BN

At aF ;a7 ¥ W e

o 3o o MIQ : T A A IAX
#aw W At wot, gasiy fear g

oY erwATs araw : TiEr ¥ ot feam
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ot o qo ey : & wgw ATFA
¢ 5 I ga3) 9% o FHAT A0, I
W & w3 § 7 QA1 =fgw W
¥ gearg AR fqrardy ¥ w9,
ot e, wd AT a< s vt @,
aY ag ug A A fgraa wC g €
e o 7o ag T W Y, )@ DR
& Frare foger A Frat ¥ F@ar W
Qg fr ga 2w & 1 O A A feafa
faredt o1 @ &1 KX ST F @
fF ga 3w & o1 d% #ET g & 4G
qg I €9 2 & @1 U WET 4y
Y @A § faege wawd W @, ag
a1 fa@rE 3 wWr 2 | ag a9 ¥ fag
6 ag o1 T2 AT FY IATY T@AT ATRAY
¢, T3 faciy safeam) #) o1 # a= &<
W 2| XA ¥ 1 ¢ wrET warfua
L AU e |

& mrowt IRTE AT AR § £
AT WA X ATREES oA FY A
& g I3 faan drar & AT we-
ATLETT ot AT FF AR o W
|rar o § W gfew aw §o @Y
@ #1 gfem a g9@T ¥ 1-9m,
2-%T39, 3-99 WX 4—IT97 9% TG
g We JF J97 §, w&fw faw Q@
wem faasd & et dro dro wmo
W e TEY & fF ag o fesd A qw
o | TR gg 9 I, A IgH qF
o8 §, gaTE gEdt 31 wE o
Ho o # AT T TG A ATHA
T T §, M fF OF T awET
8§ WA fafawex va X ¥ 3o aff
S A § | AT T F WE FA N
WEAE T § 1 I qg FIH W9
arefaal oT a1 wgw AG @ awdt
g oY a7 g0 W) W wgw w@n?
W ATHL Y TG WY 9T AT @R
TaeY % w2, A IJEwr T EAA
A W WA a8 Qe o
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w0 ¥ & ag g g  fr g
W g fAq oF W #Y @ g, TR
s & fag oF wi Y a9 ¢, g
HTHT XH HTT ) a0 G &, 999
fag o *Y ara &1 Jawr qar S
wF qg qarn ey fF gfran ag
w5 Iuw 7T graw, @i fafa,
o AW X fay Wt e B a0
W & AT A I T L

™ This Government is creating &
police state in thig country, which is
most deprecable. I oppose this Bill

Shri J. B. Kripalani: Mr, Chairman,
it is a very sad occasion. It 1»
really a pity that Congressmen should
wax-eloquent in support of this ex-
traordinary measure, which was pas-
sed in Sardar Vallabhbhai's days and
was passed for one year, and hab
brave man said that he had to pass
many sleepless nights over it, That
this Act is against all democracy and
is reminiscent of a totalitarian re-
gime, it is difficult to deny. Is there
any neeq for such an extraordinary
Act which destroys our democracy?

Our Indian penal code was made
in the 19th century. In it all sorts
of crimes, real and fanciful  are
enumerated, because it was made by
a foreign government and the punish-
ment provided for even smal] crimes
is too heavy for a modern democracy
to tolerate. We have not changea
this code which is out of date and
unscientific. It provides for every
conceivable occasion. In addition,
that we shoulq require an extraordi-
nary legislation under which the
courts of law cannot even question
the guthorities private judgment is
not helping democracy bout is rather
hindering it.

Here there was some trouble on the
Tth of thig month, If proper precau-
tions had been taken, that trouble
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would not have arisen. A few days
after, some trouble was expected

from the students. Proper mea-
sures were taken and there was
no trouble. I do not understand

why Dr Lohia was arrested because
if proper measures could be taken,
anq were taken, then there was no
need for putting in jail Dr. Lohia and
some other MPs. And under what
section have they put Dr. Lohia in
jail? Not under the Defence of
India Act, not under the Preventive
Detention Act. Such g preacher «of
violence, as my hon. friend  Shri
Khadilkar made him out to be, such
an avatar of violence who creates
violence even in this House, at least
excites violence in the minds of
Congressmen, he could be dealt with
under the ordinary law; he wag not
dealt with under any extraordinary
law.

What was the section? It was sec-
tion 107 of the Penal Code. 1 was
also once imprisoned in the days of
the British under this section. I en-
quired whag this section was. They
said ‘You have no ostensible means
of livelihood’, Other people have
been arrested under this Section.
Under the Indian Penal Code you
can also fire on the mob and you
usually do it. How has the law
prevented you? Under our Penal
Code they could open private corres-
pondance., 1 have here a letter ad-
dressed to my wife, from Hong Kong,
ang I would want you to examine
this Jetter.

Shri N. C. Chatterjee: Is that ad-
dressed to her as Chief Minister?

Shri J. B. Kripalani: It is not
addressed to her as Chief Minister.
Ang here is a stamp over it of the
post office, and over that is a gum
tape. How the gum tape could go
over the stamp is something which
the Government alone can explain.
Shri Nanda, of very unhappy memory,
fold us that our letters are not cen-
aored. Here ig a letter written to
the Chief Minister and over it is
written my pame, ang it has been

1888 (SAKA) Detention

(Continuance) Bill

opened ang it has been clumsily clos-
ed. I want this to be examined by
you. (Unterruption),

Mr. Chairman: Order, order. He
can carry on Wwith his speech. Let
there be no interruption.

Shri J. B. Kripalani: This is no in-
terruption. But I want this to bhe
examined by you carefully. This is
a letter .addressed to the Chief
Minister of Uttar Pradesh. It was
sent from Hong Kong and my name
is written over it. Did the police
think that the Chief Minister of one
of the biggest States was carrying
on correspondence with some foreign
power inimical to India? I would
like, if the CID has such an evi-
dence, they may not make it public;
they may show it to me so that I
may know what I am to do with such
a wife. I may have to divorce her.
though in my old age there is no
possibility of my getting another
wife!

Sir, these things can be done:
that even a Chief Minister of a big

State is suspect, and they cap do
under the ordinary law, Whom
have you arrested? Shri Masani
gave the names of his colleagues

here who were arrested under the
PD Act. 1 know g young lady has
been arresteq under the DIR. She
was a companion of Gandhiji; she
was a companion of Jawaharlal
Nehru; she was in charge of the
Kasturba Fund. She was its Sec-

retary. And what is the charge
against her? That her activities are
inimical to the country: they are

against the security and safety of the
country. Now, I can certify thad
this lady is as patriotic as anyone of
ug here, whether in the Congress or

in the Opposition. Her only faul$
has been....(Interruption). 1 am
talking of Mridulg Sarabhai.

Shri Heda (Nizamabad): Very
doubtful.

shri J. B. Kripalani: Doubtful to
you because you are new to the
Congress party.
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Bhr) Heda: I know her equally
well,

Shrl J. B. Kripalanl: She is the
discipline now of Acharya Vinoba,
‘and at his instance she is in he non-
violen army, the Shanti Sena. Her
enly fault was that she exposeq the
corruption that has existed in the
successive governments of Kashmir.
‘It may be that her fault was that
what she wrote was quoted by Pakis-
tan. But I say some of our speeches
are quoteq in Pakistan; some of the
speeches made in the British Parlia-
ment, by Members of the Opposition
eand Members of the ruling party
“dhere were quoted by Hitler. That
eannot bling us to the fact that we
Rave to expose the corruption that
axists here,

I cannot understand what the Gov-
ernment gaing by passing this law
again and again. I have spoken of it
en every occasion, and I thought that
at least now they would not have the
eourage to bring it before us. But they
seem to be away. Does not matter; let
them bring it. ButIsay there has been
mo greater rioting in India these days
than that between Maharashtry and
Mysore. Whoever is responsible for it,
dhe Chief Minister anq the Congress-
men—if you have to use this Defence
of India Act, use it against the Chief
Minister of Mysore; use it against the
Chief Minister of Maharashtra. Who
was responsible for this very disast-
rous agitation that has been raiseq in
Andhra Pradesh? I say the Chief
Minister of Andhra Pradesh, and I
emake bold to say that a Minister at
the Centre; if you have to use this
Act, I say use it honestly; use it im-~
wpartially; use it against your people.
Those who are carrying on the Gov-
ernment give us long lectures. I can
say and I know it: that even the
student agitation is supporteq by Con-
gressmen, financed by Congressmen,
It you do these things, than you can-
not throw it in the face of the Oppo-
sition"that they are creating trouble
You are the source of the greatest
trouble; the Congressmen are the
‘source of the greatest rouble that
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afflict this country, be it violence or
otherwise. I cannot help using strong
words. But first clear your own
house; be united. See that you do
not create conditions in which vio-
lence prospers and you have every gu-
thority in the Indian Penal Code;
you do not need this. You want to
use it against goondas, against the
blackmarketers, Cannot the law of
the land deal with these people?
Why are vou degrading democracy,
why are you degrading youresif?
You must remember the Rowlatt Act
It was never used. Yet it was the
Rowlatt Act that began our fight for
freedom. Why do we forget our
ideals, when we are in power? Why
can’'t we look a little inside ourselves?
That Congressman who told me tha®
he knows Mridula Sarabhai—she was
my student—he cannot know her
more. I know; I say that with all
the confidence I possess; that she is
a patriotic woman and 12 months
have passed and yet she is confined
to her house. If you want her acti-
vities to be stoppeq you can do it
in many other ways.

4510

17.00 hrs.

An hon. Member: She wants the
release of Sheikh Abdullah.

Shri J. B. Kripalani: Even Shri
Jayaprakash Narayan wants it. Evem
Rajaji wants it. That is no crime
You can even say, she should not go
to Kashmir. But to confine a young
lady like her to her house for more
than a year is not proper. This is not
how things are done.

I would request the new Home
Minister to take into consideratiom
these things. I know he has intro-
duced the Bill and I know it will be
passed. You swallowed the compli-

ments that were given to you by
Mr. Masani, but you resent the re-
marks he afterwards made. Yes, we

have got such a democracy that I cam
say what I like and you do not cut
my throat. But remember, now-
a-days there ig no dictatorship bub
that of a party. Chinese dictatorship
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is that of the Chinese communist
party. Russian dictatorship is that

of the Russian communist party.
Here with your steamroller majority
you have g dictatorship by which you
can pass such lawless laws.

Mr. Chairman: Shri
Mirza.

Shri J. B. Kripalani: Sir, may I
request you to examine that letter?

Mr. Chairman: It will be examined
by the Speaker.

Shri J. B. Kripalani: You also may
examine it.

Bakar  Ali

Shri Bakar Ali Mirza (Warrangal):
Sir, 1 am glad the Minister has cir-
culated this statistical information. I
find from it that there are only about
600 and odd people under detention
under this Act. Of these, quite a
number of them are detained for 1 or
2 months and some were even for 2
days. The people who are detained
are mostly for violent activities or
goondaism. There are some sections
like 3(1) (a) (i) and 3 (1) (b) under
which hardly anybody is detained.

There is another feature. All thel
States are not represented. I am not
talking of the representation of the
Schedule Castes ang Schedule Tribes?
It is mostly in Bihar, M.P., Rajasthan,
U.P., West Bengal and a few in Guja-

rat. This shows that the malady is
not countrywide, but localised and
therefore it can be treated locally.

The very fact that very few are de-
tained and the fact that they can be
dealt with under the ordinary law of
the langd, as pointed out by other spea-
kers, itself is a justification to abolish
this Act. If there is curtailment of
liberty anywhere, it must be resisted
stoutly. This Act is a curtailment of
individual liberty of the people. I go
further. Even if it can be demons-
‘trated that it is fool-proof and there
is need for an Act like that, while
accepting it, we must do that with a
great deal of distress. There cannot
‘be any enthusiasm, as some members
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showed about this. If reason alone
drives our emotion. that would be a
very sad day, because after all, rea-
son is not the ultimate in our life,

Serdar Patel has been mentioned.
I would like to remind Mr. Masani
that it was Rajaji who in spite of his
age, piloted this Bill for 7 days and
even gave dinner prtieg to see the Bill
fuhrough. Mr Masani is very prompt
in quoting Rajaji time and again, but
he cqnveniently forgets him on this
occasion.

;n the last 15 years, periodically
this Act has been extended. It has not
had a single day’s holiday. That is a
very serious thing. I refuse to be-
hgve that all these 15 years the con-
ditions were such that all the time an
Act like this was required. There
were periodg of calm and peace when
a man like Mr. Nehru cou’d sway the
people, order them, guide them and
control the situation. Even then there
was not a day when this Act was not
in force. The administrators are
getting used to this instrument, They
do not want to leave this instrument
out of their hands, because it is a
convenient instrument, Ou the other
side, we, the people of India are get-
ting habituated to this as a sort of
normal thing. That is « serious
matter. Speaking on thc President’s
Address, I made some remarks about
this Act. I was not surprised when
the Prime Minister ignored it because
it came from a back-bencher like me.
But I was surprised that no member
of the opposition chose to refer to this
Act at that time. Only wkhen this Bill
is brought before the House, when it
is election year, they get vchement
about it. We, the people of India,
are getting habituateq to this parti-
cular measure. There lies the real
danger.

At the same time, I recognise the
present position is difficult, The at-
mosphere of viol in the ry
hag to be checked. Strong and un-
pleasant measures may be necessary.
I grant that without hesitation. There
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is the difficult food situmtion which
creates troubles and an atmosphecre of
violent in the country. The ques-
tion of high prices also tends to act
in the same way. So, there is need
for an instrument which can be affec-
tive, quick to handle and can yield
results quickly. That being the case,
I would like to give the Home Min-
ister this power for gome time. Let
the extension be for one year, upto
the end of the financial year till
March, 1968. The things which are
there today may not be there to-
morrow. The food situation
might ease. The price situation
might change for the better. Election
fever will be out. Congressmen will
be cleaning their new brooms and
that opposition might be licking their
wounds.

An hon, Member: It may be worse.

Shri Bakar AH Mirza: May be
worse; quite possible; the possibility
is always there.

If this is extended only for one year,
the new Government can takc a deci-
gion afresh and that, I think, should
satisfy our Home Minister. Because,
the present situation also will take
some time; it will spill over even
after the election. 8ir, since you have
rung the bell, it is difficult to deal
with all the points which I wanted to
make. T again plead with the Home
Minister to accept my amendment,
which is that it should be extended up
to March 1968.

o Cweww T ;. gEefa
wEizE, WA oY ST Y ARgET
fadas aeg forar @ o & o1 S=aT
? fr afeqdt & s B Pl e
D ommer G w0 owWfer ) afs
a1 1950 R UF a% J¥ I AN T
J§ gn fagaw it mafy
O Y Y % 49 W WY JE-ven my
T2 35 31 9 @R ¥ Py gmm W
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fadrs g @ & AR T
o T N FCRE

Fgfam T fadas 2 ¥z
F1 ¥ fw §f 7 Fw g af=
& g g 5 wreefra pg-aeht o ged
1 qd o T aw & fadaw W
T ¥ |

W T oft oW wEE aTeET
A o1 aradrT A EifeewT § W Iw-
T 9T 0F HIS[ T e feww o
JAa ¥ oweAr WY gET R, w4 ¥
g & A g & 1w faegEaA
HETT &7 &4 ¥ 709 AR wgHATH
am & T wEwTTaT W gfAan
¥ fodly  qiadY 2w ¥ W A g,
FaTeETEr W # oY faeir f qd
I FEAT N FEATET § @9 T
| qT FId AT FT AEHT FF
AT A gerd X w7 A WA e
¥ aft o & ) wmw G Ay S
FT A9 W7 gawy & ar ady, @ fe<
stra gw T zfaar Y grar &3 oA
Co B ar & 2
IS AN § AT LY & | FAAT BV
ORAT § FHAT | WS A gHAT &AW A
maT & | W JF FAqT F GHTAAT
T AN A9 qF A B F1E qe
T | WS A Fme uAART |9 @
tw aw ¥ o fAa ower &
aZ FATET T G TG |

Forg atg ¥ arg @rfeass
o HIfggqT &1 3w aTw 3 wy &
3% & wrAw g & 5 e ag et
difgar &1 AT ¥ wT A g
T &Y qW AT Ay X Ao
YHFT FT 99 A Jaeq A oead
facRl @ I9 € R WY RTA B
gvrE 37 %Y foT qaT @Yl o
7g a1 & qum awar § | Afew a1g
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1 I g WY FA qar
g AT FY oara &' 1 & qaernAn
STERT § ¥ e A1 A oWy wevaw,
mig & N aw qlar s I
g frogw wi9w ¥ a9 1045 ¥ fow
® g7 avwifrs WA A 6
3@ efm A ¥ ww wwwr
frar, 0 A% B @ A A W
qATa § g8 AU G AGY AT AV
ax gafaw S S gErEfies s
F @1y 37 § gEman e # a a2
T @ oqe A mg wfade i
qrfes 77 ag arq s oy & fF g aT
Y 7T F o 3fvn ¥ o 39 W
T afiag Y, St feowem A
A7 8 9 sy 4, IA@ A quan
frr | gl vy A T qEd 7@t v
fert &1 @A Amdr @ )

¥ ar FgAT AR ¢ fE dqam
awisETEY g fgaT # favara @ wvar
¢ 3 w1 fary 2 ST W,
e & o wfgwr o gz
R T F UG AT AAAT F | T qE
sifgar &1 7 TRAT 41 7 o =rferaFT
¥ ferwa T aifgd 4t fr ag way
Tgd IA TG FEEIT KT FIG KW,
Iq AT gEAT AT KA, AN @@
W ® fRgd are diA g, fqad
AT &Y o 0 ¥ oAz sadr g
F qX g F1A K g | 3 avzg
qiRT Fiz @, qeT W §, A9AT
feeeft &, oY W Sigh & dA S
T AW R SF AT g ) omedr F
o= #wfgar ¥ ata F7, ag TR A
RICUIE ARG (G L A
afqdi Y agraT H1T qra FI ST
Y, wa@t N, wfgwr w11 < ww
AT ¥ q{g 9 F @7 A 971 99
i fF wafags w@r g ) AT ag
fear o mwfgar #Y a7 w@ &
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R & g A § fF o #
faret ao #) 3¢ wfow @ 5 @@
QUi FY, TEAT FL, AW L |
qE TAE gty gl Y weer wi
F ¥ ¥ A/ WX | g9y #1 M
§ Wl ag AR gamE A1 I
T &, AT o ¥ Fvgfeel
F T A & Y 3@ ) ATEFAT
&7 a5 & {1y qeaug FET R I
FTHETT FT JACH F WATA FIAT §
afea 99 WA gATIE g1 § I« gH
wTed & fr gw wifewg 40 & Ay
AT AXE FAT T TAA, TE HT AHTL
&1 ageard |, fanfaadt &1 sk gar
&, a9 WA - wA S, oA T
THT 1.4 0 F7 % faafgat & mfs-
o7 w9 9T AR g & | gT |
¥ fay q faar smar @ 7 TwvEw An
gzar &1 1 A Afar frogam ¥
YA &Y 04T g, AV g g AT
3w ¥ AT & A # fF gad @
wE & v Mo I & 1 A T AN
i ®ar wyw FAT7 A= g1 AT | WS
o fam amardz & A dv q@ w9 A
Iq Ft qaar | AfEA @ W F AT
75 wnfqu g2 F9H a9 9 a9
g 7 qaT @z fear | | A Ag
qi®r wqarar {5 25,000 qfw &7
AT AT AY ITA X AT A TG ITE
T gt Aw el & fw oast &
gemat A g, mfgat £ qensy A
w¥, fqar i w1 gona fEn @,
aTAE qAl WEEG FT FE AT AR
ady | afew ez W F 7z g fF
7% 98 FT AFA A, AfEA IW® 144
T F AT GEAAT 9T ATy
qmar , & af wAm oAa {33
qF AEARE | I F YT HAT WEIEW
1 eaTA ZAT d1fgd |

T q7g ¥ oy @w wEr ok fw
dae qmfeer O fear aedt &
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fr & AT g § 6 9@ & avag WK

IATE T FALT GAT A € § FT
wr f5 a=f A [T g g
R, ¥ awfeee aEf A8 a9y fw
Gt s arE ¥ WA TR ¥ R,
AT ¥ W@, 4 A #§ @ | owfeT
zg 3w & & ar @w | #VA a1 fge,
f&g Tew ¥ W W F AT GET
FTy Y §, YA W qmgfa A
ST &, Afwa sra wqac awtaee ot
VI FT qEATT IS &, FATH FT qAAIH
BT § I€ TEY AATSIATE T JATH IarfT
t I@yE F AN I A E A ag
T 9 107 AR 117 A9 FE
& 7T $To o HXo AW F7ET &
210 Mfgar F1 a8 o wEo ;7o F
g IF § 1 ot3Fr gETIA FTETAT
meT TR AT FET R TE A q@E @t
R 1 Agty Aa P s g E AR
FeTA Frag R g 7y A fgar
AT wfgar &1 fagra &1 ww ag 3w
H T FT TG0 GIT 7 @I &, IJMAY
aaear g A8 F7 771 8, AfAarz qwwy
EEARAR AR SR ECiLIEC AR Tt
f5 ag ffae® & £177 Y 779 g1g
¥Fmwrga 1 N AgT qRA Y
AT wrgar g {5 g A g7 g
a1 97 A #1952 FT AT
gAT. 1957 F AT FAT, 1962
#1413 gar 1 faiet AT oA AT
At | fgear faan afea @y e
&A1 Al gS ot 1 g wwa aw § wnfa
2 9@ &, wFiA g, aaar gf wamrd @,
qar & faenfagi 1 wmem @, wa-
HAAT AT ATWT Ky A qHE)
fodt mwat ax aeere A gfe adY
g1 T wvear ¥ 9 w1 d@AT A8
q1gd & AT o@ w1 QW famr swar @
fandy zot o7 mrwr g feafy & 2w &
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fir o a7 TR §1 ARG
faeadl ¥ wEartl & | wAw ¥ 7@
& st &Y 9% % | & qeT AT §
fe gfemr & fanfeat & oY e §
@ FIT qHo qHo flo  FT WEHAT
g

A 2w ¥ Qg fowr awft &
TF aTh a1 wA ¥ 9 49 |
& ofews o & g a7 A AT
F o § A @ mIReT 9l6e
DRE IR I AR TTHF
for g #Y gl g M Qg ==t &
qF 9% qTAEY § | T g & fowrwt
T AT WA @1 g 1 et FY
wreY daq fraar § Mz afew oo
F ot werTew A1 & I FT g7 WY
7.8 M ygarg fuady & 1 ag qew
T wEAg FT o F § ) oS %
T AEAy F1 g7 Al fear s
AT AF FAQT A HT TTEqT FT TGN
T@ q3AT | g gwar § ww fyaiea
fedww GFe & 9t Y 19 & fAd 3@
F1 z91 ¥ AfFT I/ awAT T awgE
FdY &7 wiw! @) gwar § N wdwa
18 qHEE@ AT E1 aTAT 4T IF F1 FlaF
A F, Iq AT FY @ F A7 AW
aF SfFETgE ¥ S A T FIOE
ag g adl gFn 0 T weRw
T ¥ AT AAAT L AT @y T3
T #gAw @y 2w #r gal A
Tvm w7 St oAEr fefa R
o wE, TR 7 qgmd A1 5§ A
faar @ fod ge & wgmfe z@
THET FY 3T yurafas aneT R I}
& g R wrfow a3 g
faanfoat & v % 7 fawafaeeai
F gugeta g), foer & fadiww g,
a9 ¥ 7gy wifo Yo F TAIET ST
£ ) TF T qIF HAAT AT § ATHITH
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fawa % & fr o swmafa® awear g1
Afe ¥ are Fgar srgarg fEwma N
1T g 3W A T @, T,
e AT FEE & F0 IH GG
MY FTA AT aeq F FaH T
@ gy | & F) AAH F1AF A FAEw
¥ oA arge § oA K A
WA g H w0 gA F IT WAL
#11 @fa fe fow & € A o
Y 7 wwar wopEr & woE fow W
AT 3 & foq sgaedn 99 F A AR
9 g AYZ g A WA AGTr AR
Al e ¢ fwigfeafedaa
AT FF X L A Forwn a
Ffrgmaga ¥ oy ) & argar g
aFm MR AT T F  Ag N e
RE A wgrg e 107, 117 AR
151-5T=aT RFETF | 151 ST=AT
wroraTOr w1 5d & gfer 1 famm ar<e
faedy o mrE #1  fregenre & &1
wfew1ed wa gg @ f& wmifa W srgen
SradE g g1 f famm 3w safsq 1
frrgare (&% wifs 97 &1 Q=1 7 v
qFAT g1 1
Shri N. C. Chatterjee: Definite
knowledge that a man hag design to
commit a cognisable offence, That is
the argument that was put forward

by Shri Trivedi and that wag accept-
ed.

wt THEAE qrEw: 151 2 {F fazr-
3T < Ifew F e w7 1 Afawe
g

= Fo wo fada : AF, TaT A
Al

ft TR Qe q g g
gurafa oY, fr e € 13 AT TR
difer w7 & fagrt aix faznfaai #Y
Xy g, awdqsn g Mds w4 H
fameht & for AT AT 1 Afwr gk
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faree wror #ar gYar § fF wgt T 9%
wif fer W gh, WewA T & F
Mfzr # W7 faafedi w1 wgmy 1
T TEX | WT F FHITE, 5T
awrfae | 9@ & g FAAT HEWR WY
o9 @ig Ifow & g@ d@ ¥ W,
% @Y qg wg & agrr w1gw ag wiw
N gEwa T8 & ag O faegw arw
sfemifwi a1 a5 ¢, ¥ 19~20
gl & & afuwfwi a1 o9 w®
TR A R i e
FLH R A A TG | TF THAT
FIA AT swaeqr 1 K § @qww
U aqran g | WA eraeT S,
ST, o wiT N ey,
mAaHE) exangiom e 2545
BT #7 QY fEaT e HisT | qw
TAEY FT IO § TAFIT FTAA AT
9 W9 & gov afgET wwav g §
fa o1 7g AT AT § E wF T
aRed, I & fid w9 @ @y o
o Y T § Y w1 Srwa @ frdfew
teawA Tae #Y 7 AT wrr F71 F Fgear
FqaT g | 9T F( SIwTAa Tfew oy
& {au wi7 aiga 57 ST TE ST
T 1 AT E17 T H AT AR
wean & fx =Y giew & aefis woaa o
Two o IHTAG JAT &, T M1AT @Y
t v dfewe s d fw gfem &
LT FIAT | 57 FAAEF Afoege
giar & facger m% agm (% oz gfew
dfegza g Mg A § 1 ag my A
fesy & =17 & Mg g (5 o A
g ¢, AFII HIET, T 97 eI E |
# wren a7 av @ m A 3w ot iy
tedaty | wfem qi fra g€ A ma &
fraga #&m f& FT M7 aqaen
AR T Y | A W e o1 awy
FAI e & @ma M wor fawg fae
T & H ST T 6 FY A9 ST
T T A TG AT ey e
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B I 3
[t T area)
qwdl & | o vt aedt #) w9 7

18 Fara & faafad ¥ frewene fear
Faifw faarfaaY &1 a=eT QF aren
a1, 18 3FF It 701 AT ez
o FTeorag fear g &, 1 99 F aram
Wt qag F wTadra AR AT A var
I WY TT qIA F FIH &5 g F199
forut STTa, 78 & SR SIAAT FT AT EAT
TATNZ ENTT ? qaT A v A @rieew
A T ggTy ey {Fn AT W7
FEETHATE # A A9 §, TR A
HETAFT WA |

g7 weai ¥ arq & faga www

IT ARTT F WG WA BIF AT Ty
FFY FATAFEIRATARIUAZ |
F4 F T wEATa A1 &3 {F gAY 18-
wlagi & 7 w7 § 98 sz d oA
W ATT IET (q2) {Aargt aga a7 way
g T a1 w7 syfmat & 1€ 5% adf
AT

Shri Sham Lal Saraf (Jammu
and Kashmir): Mr. Chairman, I . do
not like the existence of this law on
the statute book, but before I lend my
support to this law, I would like to
place certain things before a  kind
friend, the hon. Minister of Home
affairs. I know him very well for
many  years and I know
how he has run the admin-
istration first as a Minister
then as a Chief Minister and then
when he came here to take over the
Defence portfolio. I have followed
very meticulously how wonderfully
well he has organised the entire De-
fence portfolio in our country when
it was almost in jeopardy in 1962, I
make bold to say that,

17.26 hrs.
[Surt SoNAVANA in the Chair]

It will be very necessary to analyse
the situation ag it obtains within the

country today. Keeping that in view

NQVEMBER 21, 1966

Detention
(Continuance) Bill

4522

I feel strongly that the existence of
thig law is necessary and will be ne-
cessary. Can we deny that there are
glemmts in the country today look-
ing to somebody else, some other
power, outside the country for inspi-
ration, guidance and what-not, while
carrying out their behests or what-
ever secret instructions that they may
be getting? Things have come to light
not once but a number of times even
in the past, and when such acts are
commetted, it will always warrant
that a law like thig should be on the
statye book.

My hon, friend, Shri Yadav, was
speaking just now. I absolutely agree
with him when he analysed the situa-
tion in the country today. What are
the problems that we face in the
country today? Well, there is drought
there is hunger; there is unemploy-
ment, but—and that is a very big
‘but’—there are elements which are
out to exploit that situation and those
who are very much away from prac-
tical politics, particularly those who
are working in the flelds, like the
studentg and the kisans. There are
elements—I would not say parties; to
my mind, I cannot say, till such
parties have been identified and have
come in such away before the people’s
eye—there are elements and indivi-
duals, who may belong to different
parties, who certainly had indulged in
such activities and have brought this
violence and the air of violence on the

surface.

I had gone to Kashmir for three or
four days on that very day when the
students’ march was supposed to be
demonstrated in the streets of Delhi,
our capital. On the 7th November
I had myself witnessed the unfortu-
nate incidents that took place. I
quite agree with Acharya Kripalani
when he said that if that day also
precautionary measures would have
been taken, I think, unfortunate hap-
peningg of that day would not have
been witnessed in Delhi, whieh was
very very unfortunate day,
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I am very sorry that my hon. friend
Sbri Khalidkar mentioned the name
of Jagadguru Shahkaracharya, 1
personally bow before Shankara-
charya. I do not know how  Shri
Whadilkkar  got Shri Shankarcharya
mixed up with the aets of violence on
that day. But one thing is certain
and it requires the hon. Minister to
pay his attention to. Sadhus, even
naked sadhus, who had come here,
had come with all sincerity; it is only
that some people exploiteq them.
Have you seen who are those people,
who are those elements, who are those
individuals? That is to be seen. I am
very much associated with a number
of muttes and sadhus and I may tell
you and, through your, the hon.
Minister that Nagas ang sadhus are
not at all responsible.

About two months back when this
thing was simmering in adifferent way
I was invited to two meetings ang I
Was asked to speak in Baratoti. There
wag a big gathering and some sadhus
were also there. I was asked and 1
agreed that cow slaughter should be
stopped but I said that this voice
should not be raised by one section or
by one community or by people who
follow one religion; this voice should
come from the people as g whole

particularly, I  said, the minority
communities. I particularly mention-
ed Muslims, and Christians. I said,

“I come from a place, particularly my
province of my State, where 90 per-
rent is the Muslim population. There,
row-slaughter is banned for hundred
years. The Muslims meticulously fol-

low that. They have never
committed any such thing.”
Keeping that in view, I

would very respectfully submit that
they must stop talking in that man-
ner. Certainly, there were anti-social
elements. Some leaders were ex-
ploiting such elements. They should
be taken to task and they should be
brought to book.

I want to bring to the notice of the
Home Minister one thing. 1 ceme
from Kashmir just this afternoon. 1
wanted to take part in this discuasion
today. There is one thing which I
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want to tell him. I say, these are

very serious things.
An hon, Member: He is listening,

Shri Sham Lal Saraf: I would re-
uest the hon. Minister to Pay his at-
“ention to this. I came from Kashmir
just to day. I have all praise for the
ex-Defence Minister for what he has
done with regard to defence of
this country. I am very happy to say
how the thingg have improved. In
spite of all that, the civil adminstra-
tion in my State failed then, parti-
cularly at the time of the Pakistani
aggression last year, The civil ad-
ministration has failed in my State.
Most respectfully, I submit that I am
a humble Congress worker and a
volunteer for the last 42 years. In
the later days, when Mr. Jinah's in-
fluence and the Muslim League’s in-
fluence became greater and greater,
even then we could get with us the
Muslim majority in my State. The
movement gathered momentum under
the name of the National Conference
and to this day the entire Party is as
loyal as anybody to the country’s
cause or to the cause fought with by
the Congress in the State and outside
the State.

Today, there are certain things
happening in my State. One thing T
must assure the hon, Home Minister
that we are as patriotic Indians, as
patriotic Congressmen, as: Gandhian
Congressmen, as anybody else. But
there are certain things which I want
to mention. Firstly, one of my com-
rades, Shri Habibulg ‘jawan, who
fought Jinah’s mentality, who fought
with raiders and Pakistani elements,
is inside jail under the Preventive De-
tention Act. Then, Shri Maulvi Ali
Shah who fought single-handed with
raiders in his area is today in jail. I
could give many more instances.

The most important thing is that
the elections are taking place. I ;‘\ave
ave

never made this a secret, I
confided with all my Congressmen
and told them that by wrongly follow-
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ing certain policies in that State by
our Central leadership, the things are
going in jeopardy politicaly. I want
them to open their eyes.

There is the National Conference
of which I hapened. to be the Chair-
man when this ias being revitalised.
Mr, Basappa who is here was an ob-
server. We have to continue to func-
tion as the National Conference. But
we are loyal to the Congress as any-
body else, Today, those people who
are in power there in the State are
not come out anywhere. But my com-
radeg and colleagues can go anywhere
and move in any place. What do they
preach? What do they do? I have
to talk to the hon. Minister on &
number of things. There is not much
time at my disposal. I must say one
thing. Please alow us to function
there as any other political party. We
are vehemently against their doings,

against thejr actions and a against
their acts of commissiong or  omis-
sions, which have led the entire

country into difficulties.

1 would very respectfull submit that
we are loyal to this great Party—
we have been in the past—today and
in the future. Please allow us to
function there as Indian citizens, as
any other political party, who have
fought with the country’s enemies in
the past and are there to fight the
same way. I would urge upon the
hon. Minister to kindly look into these
things. He has done well as the ex-
Defence Minister. Honestly, I am an
admiror of Mr. Chavan, The day he
took over as the Home Minister, it
invoked sympathy for him., I would
also make a request to the Opposition.
Let ug lend our helping hand to him
and support him and see that his poli-
cies become succssful. Certainly, 1
am very sure that he will look into
our grievances. If correct policieg are
to be framed, he will certainly frame
those policies with all his courage
and determination and he will take
this country in the right direction.
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With these words, I support the
continuance of the Preventive Deten~
tion Act.

Shri G. N. Dixit (Etawah): Mr.
Chairman, Sir, before I speak on the
Bill, I feel it necessary to meet some
extraneous but important comments
or complaints made by Acharya Kri-
palani. With gall the respect for
Acharya Kripalani, I think, on account
of his age and affection for his wife,
he has injureq her cause. Any grie-
vance of the Chief Minister should
have been communicated to the Home
Minister or to the Prime Minister. It
was not a personality of the Chietf
Minister, of Mrs, Sucheta Kripalani,
which was in g difficulty. She had
the right to agpproach directly the
Home Minister or the Prime Minis-
ter.

The second point which he raised
was about Mirdula Sarabhai. I think
he was misinformed. Al] qualifica-
tions of Mirdula Sarabhai are cor-
rect but they are not the reasong for
what she has done. For flve years, 1
was the counsel of the Government
of India in the Kashmir Conspiracy
case gnd I had to deal with Mirdula
Sarabhai gnd Mirdula Sarabhai was
the principle defender of Sheikh Ab-
dullah. Even now if Sheikh Abdul-
lahr is released, you can take Mir-
dula Sarabhai outside—Sheikh Ab-
dullan anq Mirula Sarabhai are
“twins”—and both will say the same-
thing. Her most important task at
the moment is to see that Sheijkh
Abdullah’s cause is vindicated.

Mr. Chairman: The hon. Member
should avoid making reference to the
persons who are not here.

Shri G. N. Dixit: The reference
was made by Acharya Kripalani and
I am meeting his points,

Sheikh Abdullah stands for an in-
dependent Kashmir. Therefore, un-
less the Government of India agrees
to the stand of an independent Kash-
mir, you have to deal with Mirdula
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Sarabhai on that score. Therefore, the
observations of Acharya Kripalani in
that regrd are misplaced.

So far as this Bill is concerned, my
hon. friend Shri Trivedi who is an
eminent lawyer said there is no ques-
tion of fundamental rights involved as
mentioned in article 22. I have gone
through this grticle,  Article 22 clear-
1y envisages g Prevention Detention
Act gnd lays dowp the conditions one
after the other in a number of clauses
ang points out what the provisions in
such an Act shall be. This means
that you cannot now say that this
provision in the Constitution is unde-
mocratic or that the Preventive
Detention Act is undemocratic. This
argument does not therefore hold
good and cannot be made in this
House in view of the constitutional
provision.

But there is one argument which
is all right. An argument has been
advanced by Shri Indrajit Gupta and
also Shri M. R. Masanij and they have
asked whether abnormal conditions
exist today which necessitate the ex-
tension of this Act, Shri Indrajit
Gupta has pointed out that this Act
has been extendeq from time to time.
Why? Even today you will gee that
it is sought to be extended only for a
term of three years and that is the
provision in clause 2 of the Bill. If
the conditions would have been all
right, if the law and order position
in this country would have been
okay, if foreign invasion threat would
have gone, then there would have
been no necessity for this Preventive
Detention Act, and no Member in
this House would have supported
the extension of the Act gnq indeed
1 am confident that Government could
not have brought forwarq this Bill
for the extension of the Act. But
what is the position today?

Apart from the threat of China and
Pakistan, and our relations with
them not being cordial and good, the
law and order position in this coun-
try is at the lowliest point. Every
citizen in thig country feels that the
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first problem to be tackled is the
problem of law and order. Let every
citizen in this country feel that this
person and -property is safe, This is
the fundamenta) right of every citi-
zen in this country. All those anti-
social and anti-national elements
which endanger the person anq pro-
perty of the citizen have to be put
down with g strong hand. Unless
Government can ensure this, they
have no right to exist, and democra-
cy cannot exist in this country. To-
day, democracy is in danger. The
choice is between democracy and
lawlessness and danger to person and
property of citizens.
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In the Opposition, there gre two
categories of people; one consists of
those who are not pationalists in
ary meaning of the term; they take
their leadership from China; all the
time their minq is agitateq for
China, a country with which we are
in the worst terms possible; their
doctrines they borrow from there,
always declaring avowedly that they
are friendly witkr China, I quite un-
derstand them; but there ijs no rea-
sons why such people should be tole-
rated in a democracy, I want to know
from my hon. friends where else in
the worlq have such people who
have been avowedly proclaiming that
they are opposeq to the aspirations of

nationalism of this country been
tolerated.
The other category consists of

those who are really democrats but
they are like that Kalidasa before his
marriage with Vidyottama; he was
sitting on the branch of g tree but
cutting the root of the same branch.
In the same way these friends talk
about democracy but they are creating
conditions in which democracy will
fall down, I want these Kalidasas
also to study, think, pause and con-
sider like that Kalidasa ang see
that they act wisely and support the
cause of nationalism and democracy
in thig country.

In my submission, the only way to
control the situation is this.  After
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all, the person and property of the
citizen in this country gnd the main-
tenance of democracy are more im-
portant than the person or the wishes
of a few politicians in this country.
I may assure you from what con-
tacts with people I have had and with
the knowledge of people that I have
that one can say that what Shri
Y.B. Chuavan did to stop the agitation
here on the 18th jnstant has made
him a hero. I think he is a very lucky
man. The day there was the gnnoun.
cement that he was going to be the
Defence Minister, the war stopped
on the Chinese border; the gay he
took over the Defence portfolio the
war stopped. Similarly, after he took
over the home portfolio, you will
find that in spite of gll the bravades
all over the ceurtry, law and order
was maintained on the 18th. I say
that this is just the beginning of the
signs of improvement, Today, there
is a sincere feeling in the country,
and this you can see if you go and
talk anywhere, that in spite of my
few friends opposite, the citizen in
this country feels happy. The citi~
zens want to live peacefully and
carry on their avocations peacefully.
Therefore, the choice is whether you
allow the tall-talkers a few politi-
cians, a hundred of them at the most
or 200 of them at the most, to have
their way or allow the 48 crores of
people of this country to live happi-
ly ang peacefully in this country.
This ijs the choice ang the choice is
made. The Congress is determined
with the leadership of the present
Home Minister to keep law and order
withr a strong hand in this country.

My hon. friend had rightly said
that gll over the world this was the
only country where democracy was
still subsisting, Everywhere, we find
that the tables have been turned;
take, for instance, Indonesia. My
hon. friends from the Communist
Party can talk freely in this Parlia-
ment. But where is the communist
party in Indonesia which has very
fine relationg with China? It is only
in this country where a communist
having associations with China has
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_got freedom and permission to talk
in the manner in which he talks in
this House or outside. I say that the
day we weaken this Preventive De-
tention Act on account of the appeals
from my hon. friendg opposite or on
account of our own democratic feel-
ings, we shall fing lawlessness coming
to the fore once again. I think we
did make a trial in this regard but
our hope in that trial has been belied.
Only a strong-bandeq action against
all elements whose faith lies out of

the borders of this country,
only a firm hand against
such elements or people who are

sitting on the branch ang cutting tne
same branch and only a firm policy
is neceded.

Shri Siddheshwar Prasad: They are
all fools.

Shri G. N. Pixit: I am sorry; those
Members of the Opposition are all
wise people and I have every hope
that they will pause and think and
then change their positions.

My hon. friend Shri Ram Sewak
Yadav had said that the danda should
not be used. I would like to point
out that the danda will he used only
against the law-breakers. This Par-
liament has passed laws to deal with
such persons, and those lawg shail
be strictly enforced in this country,
not against any citizen but against
the law-breakers; the law-abiding
citizen ghall be prolecteq and that is
the duty of every government. Gov-
ernment's  first duty is to defend
the borders of the country, and to
defend the security of the country;
the second function of Government is
to maintain law and arder so that the
citizen can live with peace in this
country and their dquty is in the eco-
nomic fleld.

With these words, I support the
Bill fully.

Shri N. €. Chatterjos: This is a
subject in respect of which we need

not indulge in persomalities or in any
long harangue and cest reflections,
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After the Home Minister Shri Nanda
was slaughtereq as a result of the
anti-cow-slaughter movement, we
thought that the new Home Minister
Shri Y. B. Chavan would turn over a
new leat. I am one of those who
honestly fee] that the periodical spon-
soring of thig kind of extraordinary
lawless law is nothing but a slander
an our self-rule. It is 3 condemnation
of India's capacity for self-govern-
ment,

I remmmber the debate when the
Home Minister, Sardar Patel—bles-
sed be his memory—introduced this
Bill. How did he start? Not in the
cavalier may in which the
present Home Minister is npow
talking. He started by say-
ing “I have passed three sleep-
less nights”. Why did he pass sleep-
less nights? Because this measure
was really a negation of the great
ideals for which the Congress stood
and fought and for which India stood
and fought and for which the whole
country was struggling. We were
fighting the British not on racial
grounds. We were fighting them for a
great ideal. Deshbandhu Chittaranjan
Das stated in one of his great speech-
es:

“I am demanding independence.
But I know that independence is
only a means to amend”.

What is the end? The end is self-
realisation, self-fulfilment, self-deve-
lopment. We want to develop, fulfil
our national self. That is why we
started in the preamble of our Consti-
tution by saying that we constitute
ourselveg into a sovereign democratic
Republic and that we want to estab-
lish justice, social, political and eco-
nomic. Is this justice? To get held
of a man by mere executive fiat, on
the subjective satisfaction of a police
officer or a magistrate and condemn
him to prison without trial, without
formulation of charges, without giving
the man a dog-chance of defending
himself?

1 have spent my whole life in law.
The cardinal principle of jurisprud-~
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ence in any civilised country which
believes in the rule of law is Audi
alteram partem—do not condeman any
man unheard. That is the essence of
democracy. That is the essence of
the rule of law. That is what we
wanted to establish in this countiry.
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I remember when the great Netaji
Subhas Chandra Bose was spirited
away under a lawless law like this,
Shri Sarat Chandra Bose, leader of my
Bar—he was oneof the great lawyers
that India produced—wrote a book
called Lawless law. I read from that
in this House when Dr. Katju was
sponsoring a Bill like this. He made
a pretence of being shocked, I am
sorry to say, when he said: ‘Mr. N.
C. Chatterjee is talking of a lawless
law. How could law be lawless?’ It
is lawless because it goes against the
cardinal principles of jurisprudence.
You do not make a law simply because
you introduce a Bill and get it passed
by the requisite majority in this House
and get it confirmed by the other
House.

We have got the Supreme Court. 1
have been there from the 26th
January, 1950, after I retired from the
Bench. I got the Supreme Court
strike down many laws. The Speaker
is not in the Chair now. If he had
been, he would have remembered one
great occasion, He came to me. _He
was then a Member of the Opposition.
He took me to the Punjab High pourt
in connection with Master Tara Singh’s
Masterji said, what is this kind
He was going to be kept in
jail for years together. T was going
there to argue his case. Naturally as
Mr. Setalvad, the Attorney General,
was against me, I had a very difﬂcu‘lt
task. I fought and pleaded that this
kind of law should be strluck dm

illegal, unconstitutional, as %
:?fea v.ig:: Constitution of India. I had
to argue that case before two ICS
Judges, one an Englishman and an-
other an Indian. One was Weston
¢. J. and another Khosla J. who be-
eame Chief Justice later. Both of

case.
of law?
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them heard me at great length and
both of them delivered a judgment
striking down the law as illegal and
unconstitutional. Therefore, the Cons-
titution wag amended just to put in
the words ‘public order’,

But even then, we have made a con-
scious departure. I am very proud of
it; I representeq India at the First
Commonwealth Law Conference. 1
stood in the Westminister hall in the
British Houses of Parliament building
and said, ‘Representing India, I want
to declare that we have not merely
given ourselves a very noble and
liberal Constitution, but we have made
a conscious departure from every
other Constitution in the world. We
have given our citizens basic human
rights and guaranteed them as funda-
mental rights’. We have made another
departure from the American Consti-
tution. We have permitted any -citi-
zen from Kashmir to Kanyakumari
who feels aggrieved to come to the
Supreme Court under article 32 and
ask for a writ of habeas corpus, man-
damus certiorari challenging any in-
fraction of the fundamental rights.

These fundamental rights are today
in jeopardy. What did Sardar Patel
say? He said: ‘I passed three sleep-
less nights. I am approaching this
Parliament with a guilty conscience.
I give you my word of honour that I
will not keep it a day beyond the
emergency which requires it’. Where
is that conscience today?

I am not saying this because

I am in the Opposition.
Absolute power corrupts abso-
lutely. The trouble is that they

have got a sledge-hammer majority
and therefore, they are going on in
this manner.

What is the emergency now, that you
should demand its continuance? Is
the country wunder the emergency
when Sardar Patel wanted this? Then
50 lakhs of people had been uprooted
from West Pakistan and they were
coming in; there were 60 lakhs of
people uprooted from East Bengal and
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were coming over to India. There was
bloodshed and anarchy. Therefore,
this kind of law was necessary for g
certain purpose, specially to deal with
spies from other countries. Now that
condition is not there. What is the
necessity today? Year after year this
Bill has been extended and their con-
science has become duller. It is ne
longer working. It has become
duller and duller and it is no longer
working.

I am pleading that this brings dis-
grace to India and her image goes
down in the eyes of all countries. All
African countries expecting one or two
have abolished this law, But this
kind of legislation is being perpetuat-
ed here.

Take the evenls which happeued
recently. After Nandaji's exist, Shri
Chavan came. He took some strong
steps to deal with the students’ move-
ment. I am not going into the ques-
tion whether the students had any
justification or not, whether the situa-
tion was properly handled or not. I
was a member of the committee which
heard the students. I believe they
had some grievances. They were not
properly treated on all points. What-
ever it is, Shri Chavan successfully
countered that thing and succsesfully
kept peace and order in this country.
To some extent, India’s prestige was
restored by the firm action taken. Did
he resort to the Preventive Detention
Act? Did he have recourse to Emer-
gency regulations? Did he use the
Defence of India Act? Tell me—I am
putting this question to the hon.
Home Minister—why the ordinary
law is not good enough to him? Tell
me why? The British had brought in
the Rowlatt Act. I remember Dr.
Shyama Prasad Mookerjee rising to
the heights of parliamentary elequence
and addressing Pandit Jawaharlal
Nehru, said ‘Remember the great
speech of your great father, the
speech of Pandit Motilal Nehru'
Motilal Nehru said then T will never
reconcile myself to this kind of
Preventive Detention Act’. Why? We
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said: I do not want three angles to
try me. I do not want three British

Judges or any Judges. Give me three
honest men from the street to try me
and give me a chance to defend my-
self. If they then hold me guilty,
hang me by the nearest lamp post.
I will be quite happy. But I rebel
againgt this idea of detention without
trial’.

My learned friend, for whom I nave
respect, Shri Dixit, quoted the Consti-
tution. That was a hopeless argu-
ment of Shri Chavan too, that our
Constitution wants this legislation.
The Constitution does not want any-
thing of the kind. The Constitution
says in article 22(4) that if you have
any law of preventive detention, then
certain safeguards must be there.
That does not mean that you shall
have law of preventive detention.

I want to point out that when this
argument was made by Dr. Katju in
a very forcible manner that article
22(4) recognised that there shall be
preventive detention law I remember
it: I was in the House at that time.
The best reply was not given by me,
but by Shri Asoka Mehta. He has
now run away; anyhow he was then
with us here sitting by my side. He
Said;

“Phe Constitution envisages
situations in which such a piece
of legislation may become neces-
sary. But we should remember
that it permitted, it did not com-
mend”.

18.00 hrs.

I am reading an extract from his
speech in the debates., when Dr. Katju
was sponsoring a Bill like this extend-
ing the life of this Act. Then Shri
Mchta pointed out that while the
Constitution permitted it, it did not
comend it. It never said, ‘You shall
never this kind of law’. The ox:ﬂy
justification may be that the hon. Min-
ister might say how ordinary law hus
broken down and is not giving him
an opportunity to deal with elements
which he wants to curb.
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I maintain that the ordinary law is
quite enough in this country for the
purpose. The British ruled without
any Rowlatt Act, without any Preven-
tive Detention Act.
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Mr. Chairman: Hon. Member may
complete by 6 O'clock?

Shri N. C. Chatterjee: I will finish
in a few minutes. Therefore, I am
submitting that there is nothing in
the point that it is a constitutional
mandate. There is no such mandate
in the Consttiution,

Secondly, I should not bring in pere
sonal reference, but I will teil the
hon Minister, and you will agree with
me, I am quite sure. He will believe
me and the House will believe me
when I say that article 22(4) as a
safeguard is an absolute farce. Many
of you and many of us were detained
under the Preventive Detention Act
when we were struggling for freedom
under British rule. I am one of
the few Members of Parliament who
had the honour of being subjected to
the Preventive Detention Act in inde-
pendent India. I have no grievances
on that score. What I am pointing
out is that the only safeguard is the
Advisory Board in article 22(4). I
tell you it is an absolute farce. In a
number of cases, I have secn from my
experience, some judge sitting along
with two or three members of the
Advisory Board; the detenuis brought
in and he gets a hearing. Then he
walks out, The Police Officer comes
in and he states some facts and charg-
es, behind the back of the detenu, to
the Judge or the Board. This |is
against the elementary canons of civi-
lised jurisprudence. That man is
never told what is the charge. That
man has not the foggiest notion what
that police officer said behind his back
and he is condemned by the Advisory
Board. You know what the Advisory
Board means: one judge of a high
court and some other people, one
district judge or somebody picked by
the Executive. Whatever it is, the
whole procedure is wrong. I assure
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you and the Pouse that article 22(4)
is an fdle safeguard; it is no safeguard;
the fundamental rights are in great
jeopardy; there is no use flaunting that
article especially to those who had the
privilege of being preventively detain-
ed.

One thing more I want to say. We
have the fundamental rights of iree-
dom of speech; the fundamental right
of freedom of the press; the funda-
mental right of freedom of locomotion,
but it is absolutely—what shall I say—
ridiculous, it is a mockery to say that
we have a fundamental right to be
preventively detained. There is no
fundamental right of preventive deten-
tion. That is the change brought
against us, and that is why we get a
bad name in some countries. ‘There-
fore, I am asking that this Bill should
not be brought forward. You can
have some kind of legislation at any
time if really the country needs it.

18.04 hrs.
IMPORT OF COPRA*
Shri Vasudevan Nair (Ambala-

puzha): Mr. Chairman, Sir, I wanted
to raise this half-hour discussion in

order to pinpoint the feel-
ings and anxiety of a
large number, running into a few

millions, of cultivators in many States
in Indis, I am glad that this topic
was taken over by the Ministry of
Food and Agriculture from the Com-
merce Ministry, and 1 am all the more
happy to have here Shri Govinda
Menon because he knows the problem
very closely.

On the 4th November, I asked a
question of the hon. Minister of Com-
merce whether the Government is
envisaging a liberalised import of
copra and coconut oil into India worth
Rs. 6 crores in 10966-87. The reply
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was that they are going to do that.
Then, we wanted to know whether
this import would have any impact on
the price of coconut indigenously
produced. The Government wanted
to convince me and others that as a
result of this import the price of indi-
genous coconut will not go down. The
answer runs like this:

“The import of copra, palm oil
and tallow is expected to have a
stabilising effect on the prices of
copra which had been rising. No
undue fall in the prices of the
copra produced in the country
need be feared as the import is
marginal and the price difference
between imported and indigenous
copra has narrowed down consi-
derably due to devaluation.”.

The Government felt that the price
of copra and coconut indigenously pro-
duced had been steadily rising these
years, It is a fact that the price was
going up. As a matter of fact, the co-
conut cultivators were feeling reliev-
ed that after many years of slump
in the price of coconut, there was a
slight rise in price which made the
coconut cultivation economic, and also
a useful and profitable cultivation.

Why we are interested in this
matter is this: T am sure you know
about it, because Kerala is a land of
coconuts. There may not be a single
family, I dare say, in my State which
is not interested in the prosperity of
this coconut cultivation. In every
compound you will have a3 few trees.
If you go into the statistics, you will
find that 65 per cent of the land cul-
tivated with coconut in the whole of
India is in Kerala State alone. The
rural economy really revolves round
this money crop as far as Kerala is
concerned. I am glad to find that
many States also are coming up,
including your own State, Maha-
rashtra. As a matter of fact, seven
to eight States are in the picture to-

*Half-An-Hour Discussion.





